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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.639/2022

IN THE MATTER OF:
Pritpal Sharma ...Applicant
Vs
Govt. of NCT of Delhi & Ors. ...Respondents
WITH
MISC APPLICATION IN DISPOSED OF CASES NO. 24/2023
IN

ORIGINAL APPLICATION NO. 33/2022

IN THE MATTER OF:

Ganesh Prasad ...Applicant
Vs

Govt. of NCT of Delhi & Ors. ...Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1, GOVT. OF
NCT OF DELHI

MOST RESPECFULLY SHOWETH:-

I, Sanjecv Kumar Mittal, S/o Sh. O.P. Mittal, working as Deputy Commissioner (HQ),
Department of Revenue, Govt. of NCT of Delhi, having office at 5 Shamnath Marg,
Civil Lines, Delhi, duly authorized by the Worthy Chief Secretary, Govt. of NCT of

Delhi to file this affidavit in my official capacity, do hereby solemnly affirm and

declare as under:

1. That this Hon’ble Tribunal vide order dated 28.05.2025 directed an action
taken report to be filed by the officers duly authorized by the Chief Secretary,

Government of NCT of Delhi. The relevant paragraph is reproduced herein
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“41. Action taken report in this regard may be filed by the officers duly
authorized by the Chief Secretary, Government of NCT of Delhi and
Commissioner of Police, Government of NCT of Delhi at least one week before

the next date of hearing fixed.”

2. That the Worthy Chief Secretary, Govt. of NCT of Delhi in furtherance to
abovesaid order has authorized the deponent herein for filing the present
compliance affidavit on behalf of GNCTD and passed the following

It

directions:

i) The order may be forwarded to DJB, DPCC, Revenue Department, &
Transport Department, GNCTD for information and necessary

compliance.

ii) DJB/NDMC to issue appropriate instructions on behalf of Chief Secretary,
Delhi with regard to directions of GPS fitted tanker for supply of water for

commercial purposes (as per paras 38 and 40 of the order)

iii) Further, since illegal ground water extraction issues are being dealt by
Revenue Department as per the notification dated 12.07.2010, Revenue
Department may now be requested to file the compliance affidavit as per
directions contained in the order dated 25.05.2025. (as_per paras 30
31,32,34,38,40,41 of the order)”

Copy of the said approval of the Worthy Chief Secretary, Govt. of NCT of

Delhi containing the above directions is annexed hereto as Annexure-A.

3. It is most respectfully submitted that pursuant to the above direction and on
receiving the order dated 28.05.2025 of this Hon’ble Tribunal, the same was
forwarded to all District Magistrates and the Delhi Jal Board with the
direction to provide Action Taken Report in respect of paras No.

30,31,32,34,38,40 and 41 of the said order.
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4. Thercupon, all the revenue districts have replied affirming that the directions
so far as they pertained to the revenue authorities, namely in paras 34 and 38,
had been duly noted for compliance. The said Revenue Districts intimated
that immediate action is being taken on receipt of complaint regarding
borewells in coordination with the concerned departments. The said Replies
received from all Revenue Districts are annexed hereto as Annexure-B

(Colly).

5. That thereafter the Delhi Jal Board also vide letter dated 02.09.2025 provided
the Status/ Action Taken Report with respect to the directions contained in
Paras 30, 31, 32, 34, 38, 39, 40 and 41 of Order dated 28.05.2025. The Delhi
Jal Board (DJB) also informed that necessary directions have been issued to
all field and district officers to ensure that any complaint regarding illegal
borewells is acted upon immediately and action for identification/sealing is
completed within one month of receipt of the complaint. Officers have also
been cautioned that any undue delay/inaction will attract personal liability in
terms of this Hon’ble Tribunal’s order. It was further informed by the DJB
that they have engaged only GPS fitted water tankers for supply of water in
the NCT of Delhi. Copy of the said ATR dated 02.09.2025 of the DJB is

annexed hereto as Annexure-C.

6. It is further most respectfully submitted that vide order dated 12.09.2025 with
the approval of the worthy Chief Secretary, all the concerned Departments
and all the Districts Magistrates were again requested to strictly comply with
the directions in para 34 of the order dated 28.05.2025 of this Hon’ble
Tribunal and they were also put to notice of the repercussions that would
follow in case of non-compliance. Copy of the said order dated 12.09.2025 is

annexed hereto as Annexure-D.
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7. It is also submitted that as regards compliance with para 38 of the above-said
Order of this Hon’ble Tribunal, that only GPS fitted tankers should be used
for supply of water for commercial purposes in the National Capital Territory
of Delhi, an order dated 12.9.2025 has been issued by the Revenue
Department (NGT Branch). The said order also noted the earlier notification
dated 10.01.2014 issued by the Department of Environment, GNCT of Delhi,
with the approval of Hon’ble Lt. Governor, Delhi for mandatory installation
of GPS in all water tankers enabling monitoring their movement in Delhi. The

said notification provides inter-alia as follows:

“(13). All water supply tankers supplying water in Delhi to have mandatory
registration with the Competent Authority i.e. Delhi Jal Board/ New Delhi
Municipal Council, as the case may be. The Competent Authority shall also
ensurc mandatory installation of GPS in all tankers enabling monitoring their
movement in Delhi. Further, the Competent Authority shall regularly monitor
quality of water supplied through tankers, as per drinking water standards IS:
10500:2012. The Competent Authority shall also specify water supply
charges for sale of water by the tanker owners.

(14) All the drilling machines/rigs utilized for boring purposes in Delhi shall
have mandatory registration with the Office of Divisional
Commissioner/Deputy Commissioner (Revenue). The movement of drilling
machines/rigs shall be allowed for specified purposes/place(s) and duration
by the concerned Deputy Commissioner (Revenue).

(15) Deputy Commissioner (Revenue), Delhi Police and Transport
Department, GNCT to ensure strict compliance and initiate action against the
violators not having mandatory registration of water supply tankers and
drilling machines/rigs and their unauthorized movement in Delhi."

Copy of the said order dated 12.9.2025 is annexed hereto as Annexure-E.
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8. That in view of the foregoing, the undersigned respectfully submit the action

taken report. I, therefore humbly pray that the Hon’ble Court may be pleased

|

DEPONENT

e — _ Sanjeev Mittal, 1As
VERIFICATION : Deputy Commissioner (HQ)
Verified at New Delhi on this 12% day of September, 2025 that the contents made

to consider the above submission accordingly.

in the abovementioned affidavit are true and correct to the best of my knowledge

and from information received by me which I believe to be true and correct and

Kowes_

are also nothing material has been suppressed or concealed therein.

R 4 :
@@\@:@9\ DEPONENT
\\;“ff‘e'ﬁ @ﬁ"-’-“ | : Sanjeev Mittal, IAS
@@ ‘g\ﬁ i Deputy Commissioner (HQ)
\}&e&“
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Sharma Vs, Department of Environment & Ors, (C/368)

Direction In brief pertaining to GNGTD as containad In the order are reproduced below:-

=27, Report dated has also boon filed Membor Secrotary, DPCC on hehalf of
Govemment of NGT of Delhi...., '

- 29. We have gone throu

gh the reports and we spprociate the action taken by the
District Magistrates and also by the concerned authofitios- DJB and DPCC,_We _have
also noted that Councit of Ministers, Government of NCT of Delfil has directed to ring
fence amount of Rs. 70 crores by the Finance Department, GNCTD to be used by
DPCC for the pumpose

2868 _identified by _this _Tribunal le., for rejuvenation of
qQroundwaterivater bodigs.

30. However, it may be observed here that in the above said reports filed by the
Member Secretary, DPCC and DJg it has been mentioned that 4,033 borewells were
found not traceable or clo

sed. The clubbing of all these borewells under the same head
hot traceable or closed s vague and requires clarification.. .

31. Appropriate action may be taken in this regard and further Separate action
taken reports may be fil i

at least one week before the next date of hearing fixed.,

. most importance. While there
will be no objection to grant of
permission for borewells for valid/exceptional reasons, remedial measures for recharge
of groundwater have to be taken to prevent depletion of groundwater. Subject to
appropriate replenishment, permission for borewell may be given by the authorities for
valid reasons.

33. Although notification no. F8(348)/EA/Env/09/1041-1061 dated 18.05.2010 has been
issued and in compliance with directions given by this Tribunal in O.A. No. 685/2019
litted as Rakesh Kumar Vs. Govemment of NCT of Deihi and others SOP titled as
‘Regulation of extraction of ground water, closure, prohibition of illegal activities relating
to use of borewellstubewells” has been issued but we find that in cases which are
coming up before this Tribunal, the concerned officers do not take prompt action and
there is inaction or undue and unreasonable delay in taking of appropriate remedial
action on the part of the cancerned officers. Any such inaction or undue and
unreasonable delay on the part of concerned officers facifitates only the violator and
causes damage to environment which is virtually irreversible and c¢annot be
appropriately remediated.

We are of the considered view that not giving of any time limits in the above
said notification and SOP is due to the reason that above said notification and SOpP
contemplate taking of appropriate remedial action and sealing of the iflegal borewel;

immediately on receipt of the complaint and do not provide any leeway for inaction or

undue and unreasonable delay in taking of appropriate remedial action by the
concerned officers. Since such inaction or undue or unreasonable delay in taking of

appropriate remedial action causes irreversible damage fo envirorfment, we are
constrained fo direct, in exercise of the powers conferrtj.-d by Sections 14 and 15
of National Green Tribunal Act, 2010 and for protection and improverr-{ent of

ironment, that on receipt of complaint regarding illegal borewell, aeLon 185
?nv i ﬁOf; and sealing of the lilegal borewell shall be taken expeditiously as
identifica sible but not later than one month from receipt of complaint and in
soon as -Posﬁon/defay in identification and sealing of illegal borewells within a
case of maf-;h defaulting officer or officers as the casa shall be personally liable
i mo’:::,,-,;menta: compensation of Rs. 10,000/- per month to be deposited
to pay '

-

-

ANNEXURE ~ 4
Note Sheet containg approval of the Chg%zgreth'ry as communicated

} i 29— Kindly refer to the Hon'ble NGT or"gr datad 28.05.25 In OA No. 839/2022 titled Pritipal


N/1


______ 1 B 7

f with the DPCC which amount shall be ufeq by DPCC for remediation of
damage fo environment causod,

---38. In tho facts and clrcumstances of g
tankers should be used for supply of w
National Capital Territory of Delhl,
Delhi is directed to issue appropriat

1¢ case wo diract that only GPS fitted

ater for commerclal purposes In the |
The Chiof Secrotary, Governmont of NCT of

e Instructlions in this rogard.

...40. The Commissioner of Polica, Govornmont of NCT of Doty I3 diroctod to onstro
that any !‘_ﬂﬂkﬂf‘ ll'lof fitted with GPS ang not permitlod by Governmont of NCT of Dolhi
Shﬂ/_f be immediately seized and criminal case for thelt of waler shall be registered
against the violator and action in accordance with law bo taken against him.

d by the offfcors duly authorized by
Delhi and Commissioner of Police,

24 It is submitted that e
3 (Revenue) as per notif;
January 2014 (ClI %3
mandatory registratio

gal groundwater extraclion issue is to be dealt by DMs
cation dated 12.07.2010, Further as per notification dated 10™
o), all water supply tankers supplying water in Delhi to have
n with the DJB / NDMC as per area jurisdiction, which also have
ry installation of GPS in all tankers enabling monitoring their
DM(Revenue), Delhi Police and Transport Department, GNCTD
has to ensure strict compliance and initiate action against violators not having

mandatory registration of water supply tankers and drilling machines./rigs and their
unauthorized mavement in Delhi.

movement in Delhi.

tary, Delhi

G5, INDLaerrgsras
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L
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4o - Inview of above, following is submitted for kind perusal and approval pl:

0G

Y

A

i} The order may be forwarded to DJB, DPCC, Revenue Department, & Transport
Department, GNCTD for information and necessary compliance.

i) DJB/ NDMC to issue appropriate instructions on behalf of Chief Secretary Delhi
with regard to directions of GPS fitted tanker for supply of water for commercial
purposes ( refer direction 38 and 40 of the order)

iy Further, Since illegal ground water extraction issues are being dealt by Revenue
Department as per the notification dated 12.07.2010, Revenue Department may
now be requested to file the compliance affidavit as per directions contained in
the order dated 28.05.2025. ( refer direction 30,31, 32, 34 38, 40.41 of the order) \.;:n\‘ll\"

iv) The Chief Secretary, Delhi may be requested to authorize DM(Hq.), Revenue \v :
Department for filing the compliance affidavit on behalf of GNCTD, as per order E o L
atleast one week before the next date of hearing. (refer direction 41 of the order).

W2 .

2 \ \ \ﬁw
Dr. Chetna Anand !

Senior Scientific Officer (Env)

Office of Chiof Sec

Diar: tio...

S

~4). Next date of hearing is 16.09.2025.
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Addiional Chief Secratary (E & F)
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(- | indly refer to the copy of noling at N/t regarding Hon'ble N'5T srider dated
28.05.2025 in OA No. 639/2022 titled “Pritipal Sharma Vs GNCTD &QOr: i 2/14 and
approval of worthy Chief Secretary, Delhi at N/2.

- As approved, since lllogal ground water extraction issues are beirg dealt by

Revenue Department as per the nofification dated 12.07,2010, Flevenue
Depariment, as per approval of Chief Secretary, Delhi has been directed to:

1. file the compliance affidavit as per directions contained in the order dated
28.05.2025. (refor direction 30, 31,32,34, 38, 40 41 of the order ) and

2. DM(Hq.) Revenue Department authorized by Worthy Chief Secre's ry to file

A

_ the compliance affidavil on behalf of GNCTD, as per order atleast e week
(=) & before the next date of hearing. (refer direction 41 of the ordey)
[ Bseg N
E= ViR e
=& %: | If approved, this file may be sent to O/o of Divisional Commissioner, Den artment of
| 93 C,-S-" Revenue for information and further necessary action please. The et date of
g s hearing is 16.09.2025.
Q

b2

Er.Chetria Anand
PO > o Senior Scientific Cffz2r (Env.)

4
Q) ,\"‘(\v\h Directoy iEnv.) . r\;‘f
. ¥
- Q.




2979 ANNEXURE- IS

@
OFFICE OF THE DISTRICT MAGISTRATE (WEST),

REVENUE DEPARTMENT, GNCT OF DELHI,
PLOT NO. 03, SHIVAJI PLACE, RAJA GARDEN, NEW DELHI-110027

F. No()DMW/VIG/Ground Water/NGT Matter/2025/ LE Dated: | & )08!30 j’S

To,

The SDM-1 (HQ),
NGT Branch,

5 Sham Nath Marg,
Delhi-110054,

Subject:- Compliance of Hon’ble NGT order dated 28.05.2025 in OA No. 639/2022 titled Pritipal
' Sharma vs GNCTD & Ors.
Sir,

With reference to your office letter no. 36(81YNGT/Div.comm/2022/PF-111/526 dt 06.08.2025 on the
above subject the information is as under:- :

S.NO. NGT PARA No COMMENTS OF DISTRICT (WEST)
I 30 Pertains to DJB ki
2 31 Pertains to DJB
3 32 Noted for compliance
4 34 Noted for compliance
5 38 Pertains to DJB
6 40 ' Pertains to Delhi Police L
7 4] Pertains to DJB and Delhi Police

This issues with the approval of District Magistrate (West).

Yours faithfully,
4'4:—;::-‘—-_'“

SO (REPORTS)
DISTRICT (WEST)

A A B

PUNR R ————————— e

i e A T
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NGT Branch (HQ)

Diary No...32.0......
M-1 (HQ
Date...l.}.\.a?r.\.%i.. SOW )

o

OFFICE OF THE SUB DIVISIONAL MAGISTRATE (KALKAJI)
37, TUGHALKABAD INSTITUTIONAL AREA,
NEAR BATRA HOSPITAL, NEW DELHI-110062

Dy, No.....10.7"

Date.l«.q -8'1{ F

F. No.SDM/K1/2024/ | B\ o Dateq:\k\\ o\2ed

To

e SDM-I (HQ),
Revenue Department: NGT Branch
5 Sham Nath Marg, New Delhi-110054.

Subject : Compliance of Hon’ble NGT order dated 28.05.2025 in OA no 639/2022 titled
Pritpal Sharma Vs GNCTD & Ors.

With reference to your office letter no F.No.36(81)/NGT/Div.Comm/2022/PF-II1/527
dated 12/08/2025 on the subject cited above. Please find enclosed herewith requisite information
and ATR with compliance to the direction 30, 31, 32, 34, 38, 40 and 41 of the NGT order dt

28/05/2025.
SDMFZ@(:aji)

Nodal Officer(SE)

L3

This issue is with the prior approval of District Magistrate(SE).

Copy for information to:- ;
1. Director (Env.), Department of Environment, GNCTD, Level-6, Wing-C Delhi
Secretariat, [P, Estate, New Delhi-110002.
2. PA to Secretary (Revenue)-cum-Divisional Commissioner, Dept. of Revenue, GNCTD.

) e Ly
e e

Lo

2
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Point wise reply in the matter titled: Pritpal Sharma Vs GNCT of Delhi
and NGT Order in respect of the order dated 28/05/2025

Point No | Reply/Status

30 The matter pertains to Delhi Jal Board (DJB).

31 Same as above. The matter is being taken-up in coordination with DJB.

e For untraceable borewell:- The matter pertain to DJB
e For traceable borewell:- the borewell are sealed/closed (Annexure-1)

32 Permissions for new bore wells or extraction of groundwater are issued by
the District Level Advisory Committee which includes representatives from
the CGWA, DJB, and NGOs which subject to various conditions and
depending upon the need.(Annexure-2)

34 Immediate action is being taken upon receipt of any complaint regarding
illegal bore wells in coordination with concemned departments.

38 The issue w.r.t GPS fitted tanker pertains to DJB.

40 The issue of seizure of illegal water tankers without GPS pertains to Delhi
Police and DJB. Further, immediate action against such illegal tankers is
taken on receipt of information in coordination with Delhi Police.

41 The above points, along with the enclosed annexure.

et
11
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Illegal borewell in Pritpal Sharma Vs GNCTD & Ors:-

REPORT ON WATER MANAGEMENT

2982 19

Annexure-1

Sub- Total Bere | Total Bore Total Bore well non traceable. | Total Pending Remarks
Division well well sealed (Annexure 1.2) Bore well to be
(Annx. 1.1) sealed
District 110 27
| South East

83 ’ 00 / r 7
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Annexure-2
The proposal of Borew

cll is npprove with {he followlng conditions 1=
a) For request received from G

overnment agencles upproval |
] s for 0
months period. After that ren . |

. year and for others approval I3 for 06
) The boreasl . ewnl pmpvsnlils to be consldered by DAC post ground water level analysls,
§ must be constructed withly the specllied arew/sito s mentioned in the request letter, .

¢} The bore well shal] be used only for the purposo It has been approved,

d) The dtlztml‘cd specification on drilling of tube woll such us depth, pipe detalls of tubs wells yield, ctc. must
be maintained by DJB for record,

€) The applicant must install piezometer at its own cost (water level monltoring well) fitted with automatic
water level recorder to measure drawn of ground water from the bore wells and monthly report of the
same will be maintained for scrutiny,

f) The applicant shall inform the area Sub-Divisional Magistrate about the date, time and name of drilling
agency involved before the start of construction of boro well.

g) This office may inspect the bore well and rain water harvesting system to analyze their proper use.

h) The applicant should use re-cycled waste water for the purposc other than drinking. ]

i) Necessary recommendation from the land owning agency & other clearance as per requirement of codal
formalities may be obtained from concerned competent authority. .

)]

Proponents may abstract KLD of ground water through proposed tube wells only and no additional
ground water abstraction structures shall

be constructed for the purpose without prior approval of the ‘
advisory committee, :

k) DPCC also recommended subject to installation of meter to totalized and check on yearly basis by Govt.
agency and on half yearly basis by Private Agency.

1) The latitude and longitude of the tube wells to be given after construction of the tube well,

m) All the tube wells to be fitted with digital water meter recorder by the proponent at Its own cost and
monitaring of ground water abstraction to be undertaken accordingly on regular basis, i.c. daily/monthly.,
The proponent will maintain a record of said monitoring for inspection. The ground water quality to be
monitored twice in a year during pre-monsoon and post monsoon-periods.
The tube wells will be operated by DJB/applicant and will not be outsourced,

In case of availability of the regular drinking water supply in the area, the bore well permission will stand
terminated automatically. '

n)
o)
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v
_‘_KNGT B'ranch (HQ) o) SDM-I (HQ) 14
R 11T M o - D Dy. No..... Ll/?o

Date. 27/0%].257... GOVT. OF NCT OF DELHI Date.?.-:Sj.... .zf

REVENUE DEPARTMENT (DISTRICT EAST)
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ)

L.M.BUNDH SHASTRI NAGAR DELHI-110031
F.No SDM(HQ)NGT MATTER/Court Case/2025/ 275~ FFF Dated: g\ | 0 8[25—

To
'Ae SDM-I (HQ)

Revenue Department: NGT Branch
5 Sham Nath Marg, New Delhi-110054.

Subject: Compliance of Hon'ble NGT order dated 28.05.2025 in OA no 639/2022 titled

Pritpal Sharma Vs GNCTD & Ors.

SirfMadam,

With reference to your office letter no F.No.36(31)/NGT!DIV.Commi2022fPF-IIh’527
dated 12/08/2025 on the subjsct cited above. Please find enclosed herewith requisite
information and ATR with compliance to the direction 30, 31, 32, 34, 38, 40 and 41 of the

NGT order dt 28/05/2025.

This issue is with the prior approval of District Magistrate (East).

Copy enclosed:-
Letter no. F.No. SDM(HQ)/NGT MATTER/COURT CASE/664-666 [) Q L/
dated 13/08/2025 : ‘(UM S Yo/
* 5(/\‘@5\1(
SDM (H

. —-District-East - -

Copy for information to:-

~{ ~Diréctor (Env.), Depariment of "Environment, 'GNCTD,” Level-g, “Wing-C ™ Delhi -
Secretariat, |.P. Estate, New Delhi-110002.
2. PA to Secretary (Revenue)-cum-Divisional Commissioner, Dept. of Revenue,

GNCTD. i}
/,. "'.
(%(U‘M’é"’w 7
= 2\ o \'3
SDM (HQ)
District-East
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/@“ ~ Point wise reply in the matter titled: Pritpal Sharma Vs GNCT of Delhi and NGT Order
in respect of the order dated 28/05/2025

Point No. | Reply/Status

30 The matter pertains (o Delni Jal Board (DJB), S 1

31 Same as above. The malter is being taken-up in coordinalion with DJB,

For untraceable borewell:- (17) The matter pertain to DJB

For traceable borewell:- (128) the borewell are sealed/closed and requeast

. letter sent to Member Secretary DPCC for calculation and recovery of

environmental compensation from the violators by DPCC (Annexure-1 & 2

copy enclosed).

32 Permissions for new bore wells or extraction of groundwater are issued by
the District Level Advisory Committee which includes representatives from

the CGWA, DJB, and NGOs which subject to various conditions and

depending upon the need, (Annexure-3)

34 Immediate action is being taken upon receipt of any complaint regarding
illegal bore wells in coordination with concerned departments.

38 The issue w.r.t GPS fitted tanker partains to DJB.

40 The issue of seizure of illegal water tankers without GPS pertains to Delhi

Police and DJB. Further, immediate action against such illegal tankers is
taken on receipt of information in coordination with Delhi Police.
41 The above points, along with the enclosed annexure.
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o 54
SO'/T. OF NCT OF GELHI
BEVENUE DEPARTMENT (DISTRICT EAST)
OFFICE OF THE SUE-DIVISIONAL MAGISTRATE (HQ)

LILBUNDH SHASTRI NAGAR DELHI-110021
- i !
e e SOIFFEMINET A TTERICOURT CASERIOS! £4 Y~ L4 L Dated: - | B Slee o=

T

nd < HrepoT

R

in r/o unidentificd iltegal Borevolls

va

ATTES/COURT CASERG25/110-114
gnalds zuomitied

1 = : =1 Numosr of

T i Mumber of | Num | W illegal | Numbar of
; P L |t - sieh | ilEaal ,
» o ' {ltegal iff~gzl filezal | borawells vith | Hicga ,

hoga mnrewells | berewells | borawells | incompleta haravialls

| i | which - periaining | which have | atdress/not i which are
is | perizin to | io East heen i traceable and DJB ! yet i be

B r— i selloiae
Lidentifie | olher . District szaled/close | reguesiec to | sezled/clos '
|t a8 por , distivis ! d: | provide complzie Led i
st ‘ | | tdetails i
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L wy | f 1 ! ‘
| DJE 1 | i _ g Ll i ]
i EBast. 147 [0z i 145 1128 \45(unidantified)+2( l 0o A
| : % | addices not ;
i i | i ' complete)=17y } q

itis pzritnent to menticn b
unidentif

4
JCTECING 1D -..,Or'

1ad in

tifiedladdress not CDﬂ)pIEl:‘dlbDfe‘.‘a’E"S may be [deniifizsd znd immediatsly b2 ¢
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" REPORT ON WATER MANAGEMENT

District | Total
TBO rewell

L

East 145

J{Annx.1.1)

Total Borewall Tot

scaled

128

lllegal borewell in Pritpal Sharma Vs GNCTD & Ora:-

al Borewell non
traceablo (Annexure
1.2)

[ Total ponding
borewell to bo
sealod

Annexure-1

o7

[ Remarks™

00

Lettar sant to
Supt,

dated

Enginear(DJB),
Preet Vihar on

2.08.2025(Copy

enclosed )
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¥ _ GOVT. OF NCT oF DELHI
, / REVENUE DEPARTMENT (DISTRICT EABT)
. | OFMS[% %E:\;EE SUB-DIVISIONAL rmo:s'mﬁ,g;(“a)
| M. H SHAS' 1H1-11007
SHASTRI NAGAR DELHI Baind: Z042025

[ FieNo SDMHQ)NGT MATTERICOURT CABE/20726/ 1

/.710

The Member Secretary

Delhi Pollution Control Commilice
Oepantiment of Environment

4th Floor, ISBT Building,

Kashmere Gate Delhi-110006
13l amount of
Sub: Detalls of sealed borowells and requirement of the tota

environment compensation in District East,

2

ir,
‘ Please refer to this office letter of even number .daied 1:1-04-%0?‘-2_ ;’fdf
which It is hereby submitted that this office !s in regmpt (?z ,f.,nci;
 representations/complaints regarding illegal extraction of grog:riqﬁuz_%_zlr
- through unauthorized private borewells at different pl_ace-s under Disirict E2st.
The list of 128 illegal borewells sealed in this District is enclosed for ready

~ reference.
1 And as per the directions of Hon'ble National Green Tribunal, Principal - -
' 'Bench, New Delhi in the matter of Rakesh Kumar Vs Government of NCT of
" Delhiin O.A. No. 685/2019 at para 7 point 8 of SOP it is illustrated that “DFCC
will assess EC as' per methodology dewsed by CPCB in its repo.t ¢ated
... 96.06.2019. Affer assessment of EC, demand will be raised and in case of — ..
- - non-recovery, SDM to recover EC as arrears of fand revenue.” '
Yy ' Therefore, in compiiarce of ine above direciions, tha EC o he
calculated and recovered from the violators by DPCC as per list enclosed.

4

.

E The rgcovered amount may be inlimated to the office of undersignad for
record keeping. ik
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2. The Executive

eg
Freet Vihar, Delhi-110g

The Executive Engi
D"']DQE-B D;_._l_} i
Chasedl, Delhi-110099,
l

2989 (AT j“;;@§4g

s 4 ) 5.4
cion and with the request to provide requisite
~SlCliation of EDC amount:-

i

—

neer. Delhi Jal Board (M)-16 Pocket-E, Mayur

Engin

Copy of kind information:-

B e LR LT SUSENES

1. DM (Eas),

M Bundh, Shastri N2gar, Delhi-110031. - |

) et S22

FRAVEEN SINGH DHANMA :
SDM (HQ) District East ;
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The proposal of Borewell is approve with the following conditions:-

a) For request received from Government agencies approval is for 01 year and for others

approval is for 06 months period. After that renewal proposal is to be considerad by DAC
post ground water level analysis.

b) The bore wells must be constructed within the specified area/site as mentioned in the
request letter

¢) The bore well shall be used only for the purpose it has been appraved.

d) The detailed specificaticn on drilling of tube well such as depth, pipe details of tube wells
yield, etc. must be maintained by DJB for recard.

-e) The applicant must install piezometer at its own cost (water level monitaring well) fitted
with automatic water level recorder to measure drawn of ground water from the bore wells
and monthiy report of the same wiil be maintained for scrutiny.

1) The applicant shall inform the area Sub-Divisional Mégistrate about the date, time and
name of drilling agency involved befare the start of construction of bare well,

8) This office may inspect the bore well and rain water harvesting system to analyze their
proper use.

h) The applicant should use re-cycled waste water for the purpose other than drinking.

i) Necessary recommendation from the land owning agency & other clearance as per
requirement of codal formalities may be obtained from concerned competent authaority.

J) Proponents may abstract KLD of ground water through proposed tube wells only and no
additional ground water abstraction structures shall be constructed for the purpose without
prior approval of the advisory committee.

k) DPCC also recommended subject to installation of meter to totalized and check on yearly
basis by Govt. agency and on half yearly basis by Private Agency.

1) The latitude and longitude of the tube wells to be given'aﬂer construction of the tube well.

m) All the tube wells to be fitted with digital water meter recorder by the proponent at its own
cost and monitoring of ground water abstraction to be undertaken accordingly on regular
basis, ie. daily/monthly. The prcpenent will maintzin a record of said monitoring for
inspection. The ground water quality to be monitored twice in a year during pre-monsoon
and post monsoon-periods.

n) The tube wells will be operated by DJB/applicant and will not be outsourced.

o) In case of availability of the regular drinking water supply in the area, the hore well
permission will stand terminated automatically.

120



OFFICE OF THE DISTRICT MAGISTRATE (NEW DELHI DISTRICT)

12/1, JAM NAGAR HOUSE, SHATLJAHAN ROAD, NEW DELHI-110011
F. No. I/DC/ND/2024/2.6 98 -2, Dated:- 23 =02~ 2.5
To,

The SDM (HQ)/NGT Branch
Revenue Department,
5, Shamnath Marg, New Delhi-110054.

Sub:- Compliance of Hon’ble NGT order dated 28.05.2025 in OA no. 639/2022 titled Pritipal
Sharma Vs GNCTD & Ors.

Sir,

Please refer to letter dated 12.08.2025 vide which it was requested to provide the requisite
information/ATR with compliance to the directions 30,31,32,34,38,40 and 41 of the aforesaid NGT

order dated 28.05.2025. It is submitted as under:-

1. Status of Illegal Borewell

District ] No. of illegal | No. of illegal | No. of illegal | Remarks
borwell as per | borewell borewell yet to
DJB in New sealed be sealed.

Delhi District

78 Nil 7 Borewells are
dismantled by
resident/user.

New Delhi 85

i

-, 2. Status of Recovery against EDC as per list provided by DPCC

: 'Spb-}jivision No. of notice issued for recovery | Amount Recovered
of EDC as per list provided by
DPCC

04

4,46,410/-

6,20,000/-
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am has been constituted with

Tehsildar, Patwari and JE (DJB) vide order dated
24.04.2025 (enclosed herewith o (JE)

) to inspect all borewells located in Dwarka Sector-8, Delhi.

32 Noted for compliance that permission for borewells may be given for valid reasons only
o ﬁ)d DJB has becn. conveyed lc? ensure remedial measures for recharge of ground water.
o'lcd for compliance and directions have been issued to area SDMs to take necessary
action,
38 Pertains to DJB
40 Pertains to Police Department
41 As nbove,

\;'(’ .
SO (Cobrdination)

NEW DELHI DISTRICT
F.No. I/DC/ND/2024/9.62.9 -2 _ Dated:- 22 -¢3-207%
Copy for information to:-

1. PS to Divisional Commissioner, 5 Sham NathMarg, Civil Lines-110054.
2. P.S to District Magistrate, New Delhi for information of District Magistrate New Delhi.
3. P.A to Addl. District Magistrate, New Delhi District, 12/1, Jam Nagar House, New Delhi.

SO (Cocg:h{nation)
NEW DELHI DISTRICT




OFFICE OF THE SUR =
¥ gMPl -D o

“f OYMENT EXCHANGE BII};IL%?N?L MAGISTRATE (DELHI CANTT.),

s v No 8DM/DC/Recovory/Borery » KIRDY PLACE, DELHI CANTT-110010

0“/82/2024.2025/,2\3717..39_ Dated: Z4-ol/~ -~

ORDER

Whereas, a list of 39
oy w [y 7 i h ¥ NI . P o
at Dwarka Sector-8, Now Delgigﬂ borewell identificd in this sub-division (list enclosed)

And whereas, vide O.A
' .A No. 639/222 in the matter of Pritpal Sharma Vs. GNCT of
Delhi Ors. is pending in the Hon'ble NGT. S g e e

i l:th‘n:forc, In compliance of the NGT directions, various court orders and legal
guidelines, a team is hereby constituted comprising Officers/ officials of Sh. Manoj
Kumar, Tehsildar(Delhi Cantt), Sh. Subodh Kumar, Patwari(Delhi Cantt) and J.E (Delhi

_ Jal Board) to conduct a field inspection of all borewells located in Dwarka Sector-8, Delhi.

Accordingly, the following directions are hereby issued:
1. The inspection shall identify all operational, non-operational, and unsealed
borewells.

. 2. Any borewell found open, unsealed, or in violation of prescribed norms shall be

' immediately sealed under intimation to this office.

3. The field inspection team is directed to submit a detailed report of findings along .
with photographic evidence of the sealed borewells within 15 working days of the
inspection.

4. Coordination with the local police an
ensured for smooth execution of the task.

; This order is issued with the approval of the competent authority and must be A
complied with strictly. ! 7 | |
L3 . / :
: wr

tin
ok M.
(SHIV SINGH MEENA, DANICS)
SDM (DELHI CANTT)

d residents’ welfare associations may be

-

Copyto-
: l;Y Sh. Manoj Kumar, Tehsildar(Delhi Cantt), Employment Exchange, Building, Kriby Place, Delhi

Cantl.
2. Sh.Subodh Kumar, Patwari, (Delhl Cantt), Employment Exchange, Building, Kriby Place, Delhi

Canlt. - :
3. J.E, DelhiJal Board, Dwarka, Delhl.

Copy for information:-
1. PAto District Magistrate, New Delhi District. -

e o B AL Fon e ——,
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sOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (ALIPUR)
DM OFFICE COMPLEX ALIPUR DELHI -110036

F. No. SDM/AP/2024/ §789 - 9 Dated :- /0 /09 [2035”

To,
The SDM-I(HQ).
Revenue Department : NGT Branch,
5 Sham Nath Marg, New Delhi-1 10054,

Subject :- Compliance of Hon’ble NGT order dated 28.05.2025 in OA no. 639/2022 title
Pritpal Sharma Vs GNCTD & Ors.

With reference to your office letter no F. n0.36(81)/NGT/Div.Comm/2022{P.F-
111/527 dated 12/08/2025 on the subject cited above. Please find enclosed herewith requisite
information and ATR with compliance to the direction 30, 31, 32, 34, 38, 40 and 41 of the
NGT order dt 28/05/2025.

"

9 o\«’\"”
Dr. Shrikan &‘apdiya
SDM (Alipur)

NORTH: DELHI

Copy for information to:- . -
1. Director (Env.), Department of Environment, GNCTD, Level-6, Wing-C, Delhi

Secretariat, I.P. Estate, New Delhi-110002.
2. PA to Secretary (Revenue)-cum-divisional Commissioner, Dept. of Revenue,

GNCTD.

~

Y
Dr. Shrikant K.‘Tapdiya
SDM (Alipur)
NORTH: DELHI
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Report on Water Management

@’,',?‘ . Total Total Total Total | Remarig
pivision Borewell | Borewel] Borewell pending
sealed no| Borewell
traceable to be
sealed
District 770 368 1 0
North 39 °

A meeting of the District Level Advi
Chairpersonship of the District Ma
to borewell permissions for a tot

Additionally,

sory Committee (DLAC) was convened under the

gistrate (North) to deliberate on six cases pertaining
al no. of 41 tube wells

the following clarifications and directions were recorded:

With reference to the proforma column specifying a required distance of "300

mm" between borewells, DJB clarified that this should be read as 300 metres,
not millimetres.

DJB assured that all proposed borewells will be equipped with flow meters,
as mandated by applicable regulations.

It was further informed that the NOC granted remains valid for a period of 3
years from the date of issue.

However, it was emphasized by the Chair that efforts should continue to
prioritize piped water supply, and borewells should rem

ain a supplementary
measure only where absolutely necessary.

25
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cx. 0¢/26
et OFFIC |0é/
- DIST%)gTTﬁ(S;PS?rDWISIONAL MAGISTRATE (HEADQUARTER)
£ OLD TERMINAL T RATE (Souty WEST)'S OFFICE COMPLEX,
F.No. DM/SwW/sD X BUILDING, KAPASHERA, NEW DELHI — 110037.
. /SPMHQ)/MISC/ 2024 /59952 Dated:- 07.08.2025
To

The SDM-I (HQ)
NGT Branch, GNCTD
Revenue Department,

S Sham Nath Marg, Delhi-110054.

Sub: C.ompliafu.:e of Hon’ble NGT order dated 28.05.2025 in OA No. 639/2022
titled Pritipal Sharma Vs GNCTD & Ors.

Ref: Letter F.N0.36(81)/NGT/Div.Comm/2012/PF-III/526 dated 06.08.2025.
Sir,

This is in reference to your office letter F.NO.36(81)/NGT/Div.Comm/2012/ PF-
I11/526 dated 06.08.2025, on the subject cited above. In this regard, it is submitted that
the District Magistrate, South-West, had taken all necessary and appropriate steps to
ensure compliance with the directions issued by this Hon’ble Tribunal in the present
mattf:r: Also pursuant to the orders of this Hon'ble Tribunal, the District-South-West
Administration undertook requisite actions within the stipulated time frame and has
duly complied with the directions issued. The compliance report is submitted as under: -

Sub- Number | Numbe Number | Number of [ Number Number of | Environmen | Compensat] Compenuti!
Divisjon | of of | of lllegal | illagal of illegal | illegal tal on on on yet
illegal llegal borewell | horewells borewells | borewella compensatl | recavered to be
borowel | borewel | B which have | with which are | on imposed recovered
Is 1s pertainl | been incomple | yet to be | by DPCC
identifi | which og to | sealed/clos | te sealed/clos
ed as | pertaln | South- ed: addreas/n | ed
per_list | to West ot
provide | other District traceable
d by | district and DJB
DJB B requested
to
provide
tomplete
details
514 6337 5823 514 00 No No No
information information | information
available/ To | available/ available/
be provided | To be | To be |
by DPCC provided by | provided by
DPCC DPCC
o0 54 54 00 00 No No No
information information | information
available/ To | available/ available/
be provided | To be | To be
by DPCC provided by | provided by
DpPCC DPCC
Najafgar 00 21 09 12 00 No No No
h information information | information
available/ To | available/ available/
be provided | To be | To be
by DPCC provided by | provided by
DPCC DPCC
South- !5925 514 6412 5886 526 00
Weat
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- @ The action taken report with compliance to the directions placed at Sr. No 30, 31

[ 32,34, 38, 40 and 41 of the NGT order dated 28.05.2025 is aq o T

nder:
| B 30 Pertains to DJB | ]
f 31 DJB has been requested to provide complete details in respect of
4 illegal borewells which are untraceable and incomplete address.
; 32 Noted for compliance that permission for borewell may be given
for valid reasons only and DJB has been conveyed to ensure

remedial measures for recharge of ground water.
34 Noted for compliance and directions have been issued to area

SDMs to take necessary action as per directions issued by Hon’ble
NGT order dated 28.05.2025.

38 Pertains to DJB |
40 Pertains to Police Department
41

In compliance to Hon’ble NGT order dated 28.05.2025, this ATR of
District (South-West) is being submitted.

This issues with the prior approval of District Magistrate (South-West)

o
SDM( HQ)
District (South-West)
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T ]
GOVT. OF NCT OF DELHI

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ), DISTRICT NORTH-EAST
K-Block, 1“ FLOOR, DC OFFICE COMPLEX, NAND NAGRI, Delhi-110093

Email:sdmhgne.delhi@gov.in
‘Dated: 97, ,G ?)/7,0?_)/

E. No SDM(HQ)/DC!NE/MISC V12013/PF_|—/7, S9G— qq
-SDM-1 (HQ)

To :
The SDM-I (HQ) braso
NGT Branch, Revenue epartmerPnCh (HO) Dy.NO..‘(.z--J B
GNCTD, 5, Sham Nath HH@ry No...3.50.... a2/ F/%5
Delhi-110054. Date.04| 0.2 G

Subject:-Compliance of Hon’ble NGT order dated 28.05.2025 in OA No.
639/2022 titled Pritpal Sharma Vs GNCTD & Ors.
Sir, :

Reference your letter No. F.N0.36(81)/NGT/Div.Comm/2022/PF-I/527 dated
12.08.2025 on the subject cited above.

In this regard, it is submitted that Hon’ble NGT Order dated 28.05. 2025 has been
circulated to all the stakeholders vide Minutes of Meeting of District Advisory Committee
dated 18.06.2025 for compliance. (Copy is enclosed)

The point wiée requisite information is as under:-

Sr. | Point Nos: (of NGT Order dated Reply

No. | 28.05.2025)

L. 30 (D)B will have to separate | Pertains to DJB.
verification and classification of closed
and untraceable borewells.

2. 31 (Separate ATR may be filed w.r.t. | Pertains to DJB. Further, a letter dated
illegal borewells which are untraceable | 25.06.2025 has been sent to the
and closed): Supdt. Eng. (DJB) for seeking ATR on

; . MoM dated 18.06.2025. Issue of
illegal borewell was also highlighted
in District Advisory Committee
meeting held on 17.06.2025. Copy is
enclosed as Annexure-'A’ colly.

3. 32 (Appropriate replenishment, | Permission for new borewell is issued
permission for borewell may be given | for valid/exceptional reasons by
by the authorities for valid reasons) District Advisory Committee already

- constitute~ under District Magistrate
(North-East) and ground water
recharge is sought to be met to keep
ground water level intact. Copy is
enclosed as Annexure-‘B’ colly.

4. 34 (Action for identification and sealing | Concerned area SDMs seal illegal

L of the illegal borewell shall be taken | borewells on receiving of complaints.
expeditiously as soon as possible but | Letter dated 22.08.2025 has also
not later than one month from receipt | been sent to all SDMs for information
of complaint) and compliance of NGT direction on

i this matter. The report regarding

@\/ -\p”( complaints received in the month of
,/‘\Q)\ August 2025 and their disposal is
o enclosed. Copy is enclosed as
A7 : Annexure-‘C’ colly.
5: 38 (Only GPS fitted tankers should be | Pertains to DJB.

File No. F.SDM(HQ)/DC/NE/MISC,~V/2013/PF-| (Computer No. 265731)
Generated from eOffice by Bariya Mansoor, Bariya Mansoor SDM HQ, 5DM({HQ). DM (North-East) on 28/08/2025 04:10 pm



1/:0552929

/’40VBC/NE/MISC.N/ZDI3/PF-1 i 2999

7~

used for supply of water for commercial
purposes in GNCTD)

40 (To ensure that any tanker not fitted
with GPS and not permitted by GNCTD
shall be immediately selzed and
criminal case for theft of water shall be
registered against the violator.)

Pertains to Delhi Police.

41 (Action Taken Report in this regard
may be filed at least one week before
the next date of hearing fixed.)

All the above points including Status
report of illegal borewell enclosed as
Annexure-'D’ colly.

Encl: As Above

Copy for information to:-

File No. F.SDM(HQ)/DC/NE/MISC.-V/2013/PF-1 (Computer No. 265791}
Generated from eOffice by Bariya'Mansoor, Bariya Mansoor SDM HQ, SDM{HQ), DM {North-East) on 28/08/2025 04:10 pm

Yours Faithfully

s

SDM (HQ)
District North-East

1. PA to District Magistrate, District North-East

Y

SDM (HQ)
District North-East

Digitally signed by
Bariya Mansoor
Date: 28-08-2025
15:51:19
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GOVT. OF NCT OF DELHI
K-Black o5 O SUB-DIVISIONAL MAGISTRATE (HQ), NORTH-EAST
’ LOOR, DEC OFFICE COMPLEX, NAND NAGRI, Delhl-110093
“_—ﬁ—h“‘”““—'”_“—-w——m——»_w‘l“i“:Sdmhqne.dclhl@gov.ln A e
F'SDM(HQ)/DC/NE/M'SC‘WzOlB/PF-]?“{'6“:2:-6,;,'--~—--- P e e T T f_{,r,f,f g
To

The Supdt. Engineer,

Delhi Jal Board GNCTD,
M-2, 2142, Janta Flats
GTB Enclave, Delhi-110093

Subject:-For seeking Action Taken Report on the Minutes of Meeting dated
18.06.2025
Sir,

It is to inform that a meeting of District Advisory Committee was held. on 17.06._2025
at 12:30 PM under the Chairmanship of District Maglstrate (North-East) to discuss the issua
of Illegal Bore Wells in District North-East, copy enclosed.

Minutes of Meeting dated 1B.06.2025 were sent to your office vide No. SDM
(HQ)/DC/NE/Misc-V/2013/PF-1/1477-87 dated 18.06.2025, copy enclosed.

In the matéer, please find enclosed copies of following a2tters recelved from Revenue

HQ:- ;
(i) é—mail dated 24.06.2025 received from SDM-II (HQ), Revenue Department,
GNCTD.
(ii) Letter No. F.36(B1)/NGT/DIv.Comm./2022/PF-11/481 dated 24.06.2025

issued by SDM-II (HQ), NGT Branch regarding directions of Hon'ble LG
w.r.t. regulation of extraction of ground water.

(i) L:etter No. F.36(B1)/NGT/Div.Comm./2022/PF-11/457 dated 04.06.2025
issued by SDM-II (HQ), NGT Branch regarding directlons of Hon’ble LG.

(iv) D.O. letter No. DPCC/10/10/87/Leg-22/337 dated 09.06.2025 issued by
ACS (Environment, Forest & Wildlife) regarding directions of Han’ble LG in
respect of Orders dated 08.01.2025 & 21.03.2025 of Hon'ble NGT in O.A.
No. 639/2022 titled "Pritpal Sharma Vs Government of NCT of Delhi & Ors.
" regarding regulation of extraction of ground water.

It is to brlng in your notice that ACS (Environment, Forest & Wildllfe) vide above D.O.
letter dated 09.06.2025 has directed:-

(1 To ensure compllance to the directlons of Hon'ble Lt. Governar.

(ii) To submit the Action Taken Report by 09.06.2025 with due approval of the
Chief Secretary, Delhi.

In view of above, it Is requested to submit the Action Taken Report on the aforesald
Minutes of Meeting dated 18.06.2025 and above mentioned letters Immedlately for further
submission to Revenue HQ without further delay.

Yours Faithfully
Encl: As above

E® ”r}S\'o(:\ 15
(SC VASHISHTHA)
SDM (HQ)
) ; District North-East
Copy for information to:-
1. PA to District Magistrate, District North-East.
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GOVT. OF NCT OF DELHI
K-mOF‘E’ICE OF SUB-DIVISIONAL MAGISTRATE (HQ), NORTH-EAST
0ck, 1% FLOOR, DC oFFIcE COMPLEX, NAND NAGRI, Delhi-110093
T S DT R T e Emall:sdmhqne.delhl@gov.ln #
F'SDM(HQ)/DC/NE/MIsc-WZOii}ﬁF-i] ot . a1
To o

Gated:- 270nil 55 -

The Supdt, Engineer,

Delhi Jal Board GNCTD,
M-2, 2142, Janta Flats
GTB Enclave, Delhi-110093

Subject:-For secking Action Taken Report on the Minutes of Meeting dated

18.06.2025
Sir,

It is to inform that a meeting of District Advisory Committee was hetd_ on 17.03_2023
at 12:30 PM under the Chairmanship of District Magistrate (North-East) to discuss the issue
of Illegal Bore Wells in District North-East, copy enclosed.

Minutes of Meeting dated 18.06.2025 were sent to your office vide Mo. SDM
(HQ)/DC/NE/Misc-V/2013/PF-1/1477-87 dated 18.06.2025, copy enclosed,

In the matter, please find enclosed copies of following iztters received from Revenue

HQ:- .
(1) E-mail dated 24.06.2025 received from SDM-II (HQ), Revenue Department,
GNCTD.
(ii} Letter No. F.36(81)/NGT/Div.Comm./2022/PF-11/481 dated 24.06.2025

Issued by SDM-II (HQ), NGT Branch regarding directions of Hon’ble LG
w.r.t. regulation of extraction of ground water.

(i) Lietter No. F.36(B1)/NGT/Div.Comm./2022/PF-11/457 dated 04.06.2025
issued by SDM-II (HQ), NGT Branch regarding directions of Hon’ble LG.

(iv) D.0. letter No. DPCC/10/10/87/Leg-22/337 dated 09.06.2025 issued by
ACS (Environment, Forest & Wildlife) regarding directions of Hon’ble LG in
respect of Orders dated 08.01.2025 & 21.03.2025 of Hon’ble NGT in 0.A.
No. 639/2022 titled “Pritpal Sharma Vs Government of NCT of Delhi & Ors.
" regarding regulation of extraction of ground water.

Itis to bring In your notice that ACS (Environment, Forest & Wildlife) vide above D.O.
letter dated 09.06.2025 has directed:-

(i) To ensure compliance to the directlons of Hon'ble Lt. Governor.

(i) To submit the Action Taken Report by 09.06.2025 with due approval of the
Chfe_F Secretary, Delhi. T

In view of ;bove, it Is requested to submit the Action Taken Report on the aforesaid
Minutes of Meeting dated 18.06.2025 and above mentloned letters Immediately for further
submission to Revenue HQ without further delay.

Yours Faithfully
Encl: As above %

:,/:f } ""r)g\()%\ RS
(S C VASHISHTHA)
SDM (HQ)

z ; Distri %
Copy for information to:- atelck Novti+East

1. PA to District Magistrate, District North-East.
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1. A meeting of District Advisory Committee was held under the Chairmanship of
District Magistrate (North East) on 17.06.2025 at 12:30 PM in the Conference

Hall, K- Block, DC Office Complex, Nand Nagrl, Delhi-110093, to discuss the
issue of illegal bore wel's.

2. List of participants is annexed as ‘Annexure-A'. "

3. Following Orders/Letters have been brought and dellberated in the notice of
concerned ofﬁ_‘cers present In the meeting:-

()

(i)

(iif)

(iv)

(v)

Orders dated 08.01.2025, 21.03.2025 & 28.05.2025 issued by the Hon’ble
NGT in. O.A. No. 639/2022 titled as Pritpal Sharma V/s Govt. of NCT of

Delhi & Ors. have been brought in the notice of the Committee. (Copies
enclosed)

Copy of D.O. letter dated 09.06.2025 received from ACS (Environment)
incorpofrating the directions of Hon’ble LG in respect of Orders dated
08.01.2025 and 21.03.2025 of the Hon'ble NGT in 0.A. No. 639/2022
titled as Pritpal Sharma Vs GNCTD and Ors. (Copy enclosed)

Copy of D.O. letter dated 05.06.2025 receivec, from ACS (Environment)
incorporating the Order dated 08.01.2025 and 21.03.2025 of Hon'ble NGT

in O.A.:No. 648/2022 titled as Pritpal Sharma Vs GNCTD and Ors. (Copy
enclosed)

Copy of Circular dated 10.06.2025 received from DJB along with Common
Complaint Proforma for reporting cases of ilegal borewells by the

concerned EE (Maintenance) Division & concerned District Magistrates for
taking necessary action at their end. (Copy enclosed)

Copy of E-mail dated 11.06.2025 received from Dr. Chetna
Scientific Officer), Environment Department for

639/2022 titled as Pritpal Sharma Vs GNCTD in Hon'ble NGT and
regardil_'\g directions of Hon’ble LG in the matter of 0.A No. 639/2022
titled as Pritpa! Sharma Vs GNCTD in Hon'ble NGT, and filing of
compliance Affidavit to Order dated 08.05.2025 in Execution Application

No. 11/2023 in O.A. No. 89/2021 titled as Veiun vs GNCTD & Ors. on
behalf of the Chief Secretary, Delhi In coordination with DPCC, DIB & DC

(Centrél). (Copy enclosed)

Anand (Sr.
providing ATR in O.A No.

% \ S
e >~
@ Q_‘Oq{\ Q

|

¢~

o)
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) Following directions of Hon’ble LG have been read out before
concerned officers present In the meeting as conveyed vide letter No.
F.36(81)/NGT/Div.Comm/2022/PF-11/457 dated 04.06.2025 with the
approval of Secretary-cum-Divislonal Commissioner (Revenue), (Copy
enclosed):-

a. I have perused this file. As per Hon’ble NGT, there has been a
persistent fallure on the part of the Dy. Commissioner
(Revenue)/District Magistrates concerned to comply with the
notification dated 18.05.2010 Issued regarding regulation of

extraction of Ground Water.

b.  The non-compliance Is viewed with utmost seriousness, as it
undermines the efforts to regulate snd manage Ground Water

. resources effectively. Despite repeated instruction and adequate
time provided by Hon’ble NGT, the concerned authorities have
failed to discharge their responsibilities, which indicates gross

' negligence and lack of accountability. It is very sad that out of
" Rs. 70.93 Crores environmental compensation imposed on the
" violators, only Rs. 79.70 Lacs have been recovered and recovery
- references are still pending with DC (Revenue)/DMs. As directed
. by Hon’ble NGT, all the DCs (Revenue)/DMs are directed to
- complete the recovery of Environmental Compensation within 15

. days in a mission mode.

c. . The problem of illegal bore well is a clear matter of grave
- concern, posing a serious threat to Ground Water sustainability
- and public safety. The existence and these unauthorized bore
© wells are in clear violation of Notification dated 18.05.2010. All
- the DCs Revenue/DMs are hereby di#zcted not only to seal the
- already identified illegal bore wells immediately within the time
. frame provided by the Hon'ble NGT but also to further identified
- and seal all illegal bore wells operating within their jurisdiction.

4. The Chairman (District Advisory Committee) directed all the concerned
Departments to strictly comply with the above directions issued by Hon’ble NGT,
Hon’ble LG & Secretary-cum-Divisional Commissioner (Revenue) in time bound

manner.

5. Concerned offI:cers of DJB have been directed to furnish the requisite details in
the prescribed: Format regarding illegal bore well as conveyed vide their circular
dated 10.06.2(_)25. (Copy enclosed)

The Meeting eﬁded with a vote of thanks to the Chair. :"-J{

//\é\.gfo

o (8. C. VASHISHTHA)
SDM (HQ)
District North-East
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F.No.SDM(HQ)JDC!NE!Misc-wzol3,pF.1/N.m_ - Bateds 18 fot ',TI;(;:" g
Copy to:-
1

The DCP (Delhi Police), District North-East, Seelampur, Delhi-110053

The Dy. Commissioner, MCD (Shahdara North Zone), Keshav Chowk, near
Shyam Lal College, Shahdara, Delhi-110032 .

Addl. CE, M-2, (NE)-1I, D)B, 2142, Janta Flats, Nand Nagri, Delhi-110093.

The SDM (Seelampur), District North-East.

The SDM (Karawal Nagar), District North-East.

The SDM (Yamuna Vihar), District North-East.

Executive Engineer (NE)-II, DJB, 2142, Janta Flats, t-and Nagri, Delhi-110093.
Executive Engineer {(DPCC), Vikas Bhawan-II, New Delhi.

Officer In-charge, Govt. of India, Central Ground Water Board, Jam HRNager
House, Man Singh Road, New Delhi-110011.

10.Executive Engineer, (Pr.), W-III, D]B.

o8]

lOf'JJ\JO'\[J'IP}JJ

Copy for information to:-

= * 5l
1. PA to District Magistrate, District North-East 7‘%\{\@\%
'\u
SDM (HQ)
District North-East

34
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\728139/2025/0/0 Coordination Oranch (North East)

AL

Minutes of (e meeting of Advisory Committee re
Ground w

02.30pMm

Barding Regulation of
aler Development and Manngememheld on 25.07.2025 3¢

| Lo Thetiy of the Officers / Officiaty whe attended the meeting i5
apnended at Anpexurn. |,
2 The et was chalrod by worthy [ ta tHorth-Easty in his
chamboer
i 3 Praposal under conslderation was roceived from D161t vras,
explained that, the application recaived from ptanc Ltd fegarding
permission for extraction of Ground Water through 03 tos. baresell;
at proposed Bhalanpura Metro statlon, Khajuri Khas Metrs station
and Sonla vihar Metro Station under Phase-1y praject inside prormizes
ol DMRC. 01 Nos borewells are required of 52.25 ki1 per day for the
purpose of fire fighting, flushing, Cleaning and use of public utilities
4. Proposal for permission of 02 Nos, borewells at Bhajanpura tMetrs
station, KhaJuri khas Metro station and Sonia vihar Metro Station vids
explalned to Advisory Committec, The ground water withdra sl
capacity of each borewell will be 52.25 k) per day approx It vz
explained that these borewells will be installed in Yamuna cathment
area having water table 8-12 metre below ground level. ft s
Proposed to install 03 Nos borewells as per availability of land and
feasibility,

L

| The detail of proposed borewell are as under:

| : — -—-—‘v-w-—-"'-‘_"_—v—-—w__—-——-“— ———*M—  — -
[ {5 f Location of | Status Utilization Remarks
iy & . No. borewell - of of water ,‘
P 'M___,_.m;; land o .
: ] Bhajanpura DMRC | Use for fire
| - Metro il fighting, !
g 1 Station flushing, j
{ & ! cleaning and !
£6 (im-n | : o ol
. TSN b _ . public utilities k)
el j“%‘qg L 2 khajuri Khas  DMRC Use for fire |
F¥ory No..... i s ]-L ).:C | . Metro fighting, f !
r‘_,,r'_.__”_-‘;:_l_-_t.l.QS. 2L _ Station flushing,
! : cleaning and
| ! public utilities |
“\JE [ 3 iSonia Vihar DMRC  Use for fire |
a Metro fighting,
v : -
lj')'v{\ o/ w2 ‘Station ! flushing,
%\'” 4 | cleaning and
\O 0%
Lol 5. i g el
“\ i ' public utilities
= o 1 . - — m———— L5

¢ After detailed discussion and deliberations, Advisory
? Committee resolved to approve installation of 03 No, borewell at
" Bhajanpura Metro station, Khajuri Khas Netra station and Sania
. vihar Lletro Station of Delhi Anbgeed Lo c.»{;:d_ N Qs
{ . : s o~ ¢ 4
- hadfrtg) yltitioss 15
- Cxeh, NP AN

o M{NE) (77/;'3’ SE(C)-02, DJB EE{DJ-nza1
j_.,_; :’ "Lh ‘,} 22 ) ;y'_é' Qb
DN sl
= 15

1— QD) L3

1 E = ~ 4
SDM(HQ)/DC/NE/MISC.-V/2013/PF-1 (Computer No.

Fili: No, F M(H D M V. PF-1 (C No. 265791)

e fi i Man r, r Man: r M HQ, SDM(HQ), DM (North-East) on 238/0B/2025 04:13 pm
QOff by Bariya Mansoor, Bariya Mansear SD Q. ( ) (!
Generated from eQffice
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De
Of:il::ic‘}“: Board : Govt. of NCT of Delhl
of the Exccutive Englnecr-NE-T1
R-Pcokot Dilshand Garden .
Delhi - 110095 "

Fo I 2E G

No. D ”:3 FESDI024d 7 3
» flals 4'..'1 ")x ):
() F2025/4 [uted:

To, :
Dy.GM.(Environment)

DMRC, Metro Bhawan, Fire brdge lane /
Barakhamba Read, New Delhi-110001

Sub: Permission for extraction of ground water throagh 03 Nos. horewells at

proposed Bhajanpura Metro station, Khajuri Khas Metio station and Scrs
Metro Station under Phase-IV project inside premises of DMRC.

Ref No DMRC/CPM-4/PM-4B/XEN(4B)/2025/58/1174

ied application form /letter no. for permission of ground water
ewall at Bhajanpura Metro station, Khajuri Khas idetro

Station. The Advisary Committee Meeting held on
hip of the District Magistrate (North East) Dethi

Refer to your above cit
extraction through 03 Nos bor
station and Sonia vihar Metro
25/07/2025" under the chairmans

The pennissiqn of 03 Nos borewell for extraction of ground water will be 156.75 Kl
per day is hereby accoided to Bhajanpura Metra station, Khajuri Khas Metro station
and Sonid vihar Metro Station as per the following terins and conditions

(). Flow rrf:etef would be installed by the DMRC toAmeas;re wdhdrawal of g

xtraction of ground water shall be Submitted every six

water.
(ii). Report of quantity of e
months. - _
(iii) Piezometer along with automatic water level recorder shall be installed to check
level of ground water. By
(iv). Rain waler Harvesting structure should be-cons_truct and functloqgl. e
(v). The DMRC Should submit cess return on prescribed format specified m\ :}
CessRule as amended up to date end of every month. Ky
(vi). Compliance above points will have to be given to under signed. i;' :ci’ ginah
. 5alyd bm‘g')_.\
: (Satyave%Nadav}
EED)-024

Copy to:-

1. District Magistrate (North East)
2. SE (C)-02 for kind info Please | , -
3.0Officer Incharge CGWB West Bfock-2,1vgmg-3, Sector-l. R K Param N-=

File Na. F. M(H M = : PF- i m r No. 7
. F.SDM(HQ)/DC/NE/MISC. V720137 | (Compute: 265791)
Generated from eOffice by Barlya Manso Y .
¥ m
ar, 0 /G Q 431
soor, Bariya Mansoor SDM HQ, SDM(HQ), OM (North-East) on 28/08/2025 0415 P

for kind info Please
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OFFICE QF T GOVT. OF NCT OF DELHI
K-Block, ;*5{5 EL%E:)-DIVISIONAL MAGISTRATE (HQ), PISTRICT NORTH-EAST
i R, DC OFFICE COMPLEX, NAND NAGRI, Dalhi-110093

Emall:sdmhgne.delhi@gov.in

Subject:- i
Ri?\gtir:mg compliance of order of Hon'ble NGT guidelines In O.A. No. 639/2022
Sir, -matter Pritpal Sharma Vs Govt. of NCT & Ors.

639/2::)21:'??5e find enclosed herewith the order dated 28.05.2025 of Hon'ble NGT in O.A. No.
in the matter Pritpal Sharma Vs Govt, of NCT & Ors for compllance.

In the aboxfe said order, Point No.-34 Is stated as follows: -

"No doubt in the above said notification and SOP no time limits for taking of remedial action
have been given' but the concerned administrative officers cannot be allowed to take any
advantage of no such time limits having being given in the same and avoid taking of remedial
action of sealing i_j'iegai borewells for long periods of time which facilitates only the violators and
does not serve the cause of protection and improvement of environment as irreversible damage is
causec to environment by inaction or undue and unreasoiiable delay in taking of appropriate
remedial action in respect of illegal borewells. We are of the considered view that not giving of any
time limits in the above said notification and SOP is due to the reason that above said notification
and SOP contemplate taking of appropriate remedial action and sealing of the illegal borewell
immediately on re{ceipt of the complaint and do not provide any leeway for inaction or undue and
unreasonable delay in taking of appropriate remedial action by the concerned officers. Since such
inaction or undue or unreasonable delay in taking of appropriate remedial action causes irreversible
damage to environment, we are constrained to direct, in exercise of the powers conferred by
Sections 14 and 15 of National Green Tribunal Act, 2010 and for protection and improvement of
environment, that on receipt of compliaint regarding illegal b’oreweﬂ, action for Identification and
sealing of the illegal borewell shall be taken expeditiously as soon as possible but not later than
one month from receipt of complaint and in case of inaction/delay in identification and sealing of
illegal borewells within a one month, the defaulting officer or officers as the case shsll be
personally liable to pay environmental compensation of Rs. 10,000/- per month to be
'deposited with the DPCC which amount shall be utilized by DPCC for remediation of damage to

environment causéd. i
In view of ébove, it is requested to ensure the compliance of the Hon’ble NGT order.

This is for kind information and necessary action at your end. Please submit the Action
Taken Report by' today highlighting the number of complaints recelved In the month of August
2025, their disposal and pendency, if any. In case of pendency, mention the tentative date of

sealing of the illegal borewells.
This issues ;with the aoproval of District Magistrate (North-East).

Encl: As above - " gg\,./
: SDM (HQ)

District North-East

Copy to:- P
1. SDM (Seelampur), District North-East 5

2. SDM (Karawal Nagar), District North-East
3. SDM (Yamuna Vihar), District North-East

U.0. No.F.SDM (HQ)/DC/NE/MISC-V/ZOI3/PF-I/‘2 graq,_q, Dated:ll} Bjm_g
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GOVT. OF NCT OF DELHI
OFFIC
K_EI CEJCT(TI{LF SUB-DIVISIONAL MAGISTRATE (HQ), DISTRICT NORTH-EAST
» 17 FLOOR, ['C OFFICE COMPLEX, NAND NAGRI, Delhi-110093

Email:sdmhgne.delhi@gov.in

Compiled Re[?ort regarding Illegal borewell complaints received in the month of
August 2025 in respect of District North-East is as under:-

Sr. | Name of ‘| No. of Borewells | Remarks
No. | Subdivision | Complaints sealed
1, Seelampur 01 borewell | 06 01 borewell sealed on
| complaint 05.08.2025.
received on
01.08.2025 04 sealed on 20.08.2025 &
01 sealed on 21.08.2025.
05 borewell
complaints
received on
20.08.2025
2. Karawal 03 NIL 1. Scheduled Sealing drive
Nagar : was postponed for want
of Police Force.
2. The Next Sealing drive
is to be scheduled on
26.08.2025
3. Yamuna 01 01 Complain received on
Vihar 14.08.2025 and Borewell
' sealed on 21.08.2025 at C-
8/56, Yamuna Vihar, Delhi.
TOTAL | 10 07 3

e

SDM (HQ)
District North-East
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Annexure-'D’ colly

STATUS REPORT O ILLEGAL BOREWELLS

Sr. | Borewells Sealed Untraceable | Borewells Remarks
No. is Eer DJB | Borewells Borewells / | pertain to
is

not found at| other
glven address | Districts
1. {83 50 25 08 Letter dated 12.03.2025
has been sent to DJB,
District = Shahdara &
District Central
regarding other Districts
Borewells. Copy of letter
is enclosed.
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GOVT. OF NCT of
OFFICE OF SUB-DIVISIONAL MA ), E
_ GISTRATE (H =
ICE OF 5 Q), DISTRICT -
K-Block, 1% FLOOR, DC OFFICE COMPLEX, NAND NAGR] Dzﬁf-TlrloEongsaT 4
GG SR AL sdmhane delhi@gov. n 27
F.No:F.SDM(HQ) /NE/M)SC-V/mla/pF-{\@ﬁ:\'\" : - Dated: 12/03/36045 .
2l 1200702008
To |

The Supertending Engineer (C)-02
Delhi Jal Board, Govt. of NCT of Deihi,
2142, GTB Enclave, Janta Flats,

New Delhi-110093

Subject:- List of unauthorized bore wells under District North-East
Sir,

This is with reference to your office letter No. DIB/SE(C)-02/2024/1472 dated
12.02.2024 on the subject cited above (copy enclosed),

In this regard, a list of 83 No. of unauthorized bore wells pertaining to District
North-East was provided to this office.

However, follov{ring 08 No. of unauthorized bore wells do not pertain to District

HoptlipEaghys oTme——— semBea b =
sr. | Name ; "Ti\ddress o ST T T Pertain | to !
MNoy v ] - District
1. | Sh. Hussain | 182, Zafrabad, Delhi Shahdara
. I Ahmed E \
V' , Smt. Acchari | 1238, Gali No. 39/6, Zafrabad, Delhi Shahdara |
| Bequm - W/o i
. __1Shajad Husain | !
3. 1Sh, Zuber Alam__ | 179, Gali No-10, Zafrabad, Delhi | Shahdara
L - i | A-24, Ashok Nagar, Ward No. 221 ___~ |Shahdara __
5. b T 77T 1A 24, Ashok Nagar, North Shahdara Shahdara |
1 6. ; - 5 | B-355, Nehru Nagar Central !
LA | i J‘ 840, Maujpur, Ambedkar Basti, Ji.frabad, | Shahdara
| : Delhi g i i s |
‘8. G - 77 TGall Ne. S, Cresent School wali gali, | Shahdara !
LI | Ambedkar Basti, Maujpur, Delhi |

In view of above, it is requested to send these cases to the respective
authorities/departments for taking further necessary action in the matter.

Yours Faithfully

Encl: As above

L ) = o')\'\'\
(S. C. VASHISHTHA)

SOM (HQ), North-East

F.No:F.SDM(HQ);DC/NE/M{sc-V/ZD13/PF-I Dated: 12/03/2025

Copy for information & necessary action to:-

1. The District Magistrate, District Shahdara, DC Office Complex, Nand Nagri, Delhi-
110093, .

2. The Distric

- t Magistrate, District Central, 14, Daryaganj, Delhi-110002.

- PAto District Magistrate, North-East o

4, Bt .
PA Lo Add), District Magistrate, North-East % (

7
(8. C. S iehTHA)
SDM (HQ), North-East



GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE DISTRICT MAGISTRATE (CENTRAL)
14, DARYA GANJ, NEW DELHI-110002

The SDM-I (HQ),
Revenue Department: NGT Branch
S Sham Nath Marg, New Delhi-110054.

Subject: Compliance of Hon'ble NG‘I‘ order dated 28.05.2025 in OA no
639/2022 '
titled Pritpal Sharma Vs GNCTD & Ors.

With reference to your office letter no F.No.36(81)/NGT/Div.
Comm/2022/PF—III/527 dated 12/08/2025 on the subject cited above.
Please find enclosed herewith requisite information and ATR with compliance
to the direction 30, 31, 32, 34, 38, 40 and 41 of the NGT order dt
28/05/2025, s '

This issue is with the prior approval of competent authority.

Y

. ‘ : * SDM (HQ)
: DISTRICT CENTRAL

41



Point wise reply

30
31

¢ matter pertaing (g Delhi Jal Bon
———

3012

in the maftey litled:

Pritpal Sharma vy GNCT of Delhj
and Orvder iy respeet of the orey dated 28/05/2025
.mm.mﬁmﬁ(‘:blylsmlus I
u_'q-—"""*—%wu—__‘

M

rd (DJB),
as above. The matter is being taken-u

Same

P in coordination with DJB.
®

For untraceable borewel|:

For traceable borewel!:- the borewell are sealed/closed (Annexure-1) ‘
| j
32 Permissions for new bore wells or extraction of groundwater are issued by |
the District Level Advisory Committes which includes representatives from !
the CGWA, DJB and NGOs which subject to various conditions and
depending upen the need.(Annexure-2) ;
34 mg taken upon receipt of any complaint regarding |
illegal bore wells in coordination with concerned departments,
38 m fitted tanker pertains to DJB, ]
40 The issue of seizure of illegal water tankers without GPS pertains to Delhi |
Police and DJB. Further, immediate action against such illegal tankers is
taken on receipt of information in coordination with Delhj Police.
41 The above points, along with the enclosed annexure,

42
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Annecxure-1
Report on Water Management
Illegal Borewell in Pritpal Sharma Vs GNCTD & Ors.
S.No. | Distri
District Sub | Total Total Total Total Remarks
Division Borcwell Borewell Borewell Pending
Scaled Non Borewell to
o : : Traceable be aealed.
_21____ Central Civil Lines | 28 28 00 00 i
= ' Kotwalj 503 207 160 121
Karol 55 25 30 00
Bagh
Total 586 260 190 121

9
Y

¥

DISTRICT CENTRAL

43
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Annexure-2
The proposal of Bovewell is approve with (e lollowing conditions :-

q) For request received from Government ngencles approval Is for 01 year and for others approval is for ¢
months period. Afler that renewal proposnl Is to be considered by DAC post ground water level analysis.
b) '

The bore wells must be constructed within the specificd area/site as mentioned in the request letter. .
¢) The bore well shall be used only for the purpose It hos been approved.
d)

The detailed specification on drilling of tube well such as depth, pipe details of ube wells G- B
be maintained by DJB for record.

) The applicant must install piezometer at its own cost (water level monitoring well) fitted with automatic
water level recorder to measure drawn of ground water from the bore wells and monthly report of the
same will be maintained for scrutiny.

f) The applicant shall inform the area Sub-Divisional Magistrate about the date, time and name of drilling
agency involved before the start of construction of bore well.

g) This office may inspect the bore well and rain water harvesting system to analyze their proper use.

h)

The applicant should use re-cycled waste water for the purpose other than drinking.
i)

Necessary recommendation from the land owning agency & other clearance as per requirement o

f codal
formalities may be obtained from concerned competent authority. .

i) Proponents may abstract KLD of ground water through proposed tube wells only and no additional
ground water abstraction structures shall be constructed for the purpose without prior approval of the
advisory committee.

K)

DPCC also recommended subject to installation of meter to totalized and check on yearly basis by Govt.
agency and on half yearly basis by Private Agency.
1)

The latitude and longitude of the tube wells to be given after construction of the tube weli.
m) All the tube wells to be fitted with digital water meter recorder by the proponent at its own cost and
monitoring of ground water abstraction to be undertaken accordingly on regular basis, i.e. daily/monthly.

The proponent will maintain a record of said monitoring for inspection. The ground water quality to be
maonitored twice in a year during pre-monsoon and post monsoon-periods.

The tube wells will be operated by DIB/applicant and will not be outsourced.

In case of availability of the regular drinking water supply in the area, the bore well permission will stand
terminated automatically.

n)
o)
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE DEPUTY COMMISSIONER (NORTH-WEST)
KANJHAWALA, DELHI-110081

To
The SDM-I (HQ),
Revenue Department NGT Branch
5, Sham Nath Marg, New Delhi-110054

SUB: Compliance of Hon’ble NGT order dated 28.05.2025 in OA no 639/2022 titled Pritpal Sharma
Vs GNCTD &Ors.

Sir,

With reference to your office letter no. F.No.36(81)/NGT/Div.Comm/2022/PF-li/527 dated
12.08.2025 on the subject cited above. Please find enclosed herewith requisite information and ATR
with compliance to the direction 30,31,32,34,38,40 and 41 of the NGT order dated 28.05.2025.

The issue ts with the prior approval of Competent authority.
X ¢

ECTION OFFICER (COORD.)
DISTRICT NORTH WEST

45
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" Point wise reply In the matter titled: Pritpal Sharma Ve GNCT of Delhi and Order in respect of the
" order dated 28.05.2025

Point No.,

Reply/Status

30

The matter pertains to Delhl Jal Board (DJB)

31

Same as above. The malter s belng taken-up In coordination with DJB.
* Foruntraceable borewell:- The matter pertain to DIB
* _Fortraceable borewell:- The borewell are sealed/closed (Annexure-1)

32 Permissions for new bore wells or extraction of groundwater are issued by the
District Level Advisory Committee which includes representatives from the COWA,
DIB and NGOs which subject to various conditions and depending upon the need.
(Annexure-2) '

34 Immediate action Is being taken upon receipt of any complaint regarding illegal

| bore wells in coordination with concerned departments

38 The issue w.r.t GPS fitted tanker pertains to DJB.

40 The issue of seizure of lllegal water tankers without GPS pertains to Delhi Police and
DJB. Further, immediate action against such illegal tankers is taken on receipt of

. information in coordination with Delhi Police.
41

The above points, along with the enclosed annexure.
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Report on Water Management

Sub-Divisions

Total

Total

lllegal Borewell in Pritpal Sharma Vs GNCTD .01,

Annexure-1

Tolal Total Pending Remark
Borewell | Borewsell Borewell non | Borewell to he

sealed traceable sealed

(Annx.1,2)
Kznjhawala | 10 541 55 0
Rohini 3918 3275 555 0
SareswatiVih | 4559 2384 2042 0
el
Total 9128 6200 2652 0

g

ION QOFFICER (COORD.)
DISTRICT NORTH WEST

.. 47



3018

Annexure-2
" rhe proposal of Borewell is npprove with the following conditions ;-
a) For request received from Government

’ ngen ;
. Bencles approval is for 01 yenr and for others approval is for g¢

that renewal proposal is to be ¢ L ground water level analysi
B The buteweliss onsidered by DAC post gro ysis.

nust be constructed within the specified area/site as mentioned in the request letter.
3)) The bore well shall be used only for the purpose it has been approved.

The dc.:tzul.cd specification on drilling of tube well such as depth, pipe details of tube wells yield, etc. must
be maintained by DIB for record.
€) The applicant must install piezometer at its own cost (water level monitoring well) fitted with automatic
water level recorder to measure drawn of ground walter from the bore wells and monthly report of the
same will be maintained for scrutiny.

The applicant shall inform the area Sub-Divisional Magistrate about the date, time and name of drilling
agency involved before the start of construction of bore well.
g)

This office may inspect the bore well and rain water harvesting system o analyze their proper use.
h) The applicant should use re-cycled waste water for the purpose other than drinking.
i)

Necessary recommendation from the land owning agency & other clearance as per requirement of codal
formalities may be obtained from concerned competent authority.

i) Proponents may abstract KLD of ground water through proposed tube wells only and no additional

ground water abstraction structures shail be constructed for the purpoese without prior approval of the

advisory committee.

k) DPCC also recommended subject to installation of meter to totalized and check on yearly basis by Govt.
agency and on half yearly basis by Private Agency.
D)

The latitude and longitude of the tube wells to be given after construction of the tube well.
m) All the tube wells to be fitted with digital water meter recorder by the proponent at its own cost and
monitoring of ground water abstraction to be undertaken accordingly on regular basis, i.e. daily/monthly.

The proponent will maintzain a record of said monitoring for inspection. The ground water quality to be
monitored twice in a year during pre-monsoon and post monsoon-periods.

The tube wells will be operated by DIB/applicant and will not be outsourced.
In case of availability of the regular drinking water supply in the area, the bore well permission will stand

n)
o)

terminated automatically.
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GOVERNMENT OF NCT OF DELHI

OFFICE OF THE SUB DIVISIONAL MAGISTRATE (HAUZ KHAS)
OFFICE OF THE DISTRICT MAGISTRATE (SOUTH),

M.B. ROAD, SAKET, NEW DELHI-110068
Tel No. 011-29536904: Emall gddress-lauzikhazsdm@n
Dated: 21.08.2025

F. No. 53/SDM/HK/MIsc/G.C./2025 [{&£< 2.

To,

The Section Officer (Coordinatlon)
O/o DM (South),
M. B. Road, Saket,
New Delhi-110068
Sub: Compliance of Hon'ble NGT Order dated 28.05.2025 in OA No. 639/2022

titled as Pritipal Sharma Vs GNCTD & Ors

With reference to your office letter No. F. No. 36 (81)/NGT/Div.Comm/2022/PF-111/527

dated 12.08.2025 on the subject cited above, Please find enclosed herewith requisite
information and ATR with compliance to the direction 30,31,32,34,38,40 and 41 of the NGT

order dated 28.05.2025.

This is for needful and necessary action at your end. ; J)/ \B\ .
?_\

(DR. MUKESH KUMAR)
SDM (HAUZ KHAS)

Scanned with CamScanner

ey 2 2
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point wise reply in the matter titled: Pritipal Sharma Vs GNCT of Delhi and NGT Order In

50

respect of the order dated 28/05/2025
Point I Reply/Status ]
No.

30 ’ The matter pertalns to Delhl Jal Board (DJB).

31 Same as above. The matter Is being taken-up In coordination with DJB.

For untraceable borewell: - The matter pertain to DB
For traceable borewell: - The borewell are sealed/closed (Annexure-1)

32 Permissions for new bore wells or extraction of groundwater are issued by the District
Level Advisory Committee which includes representatives from the CGWA, DJB, and
NGOs which subject to various conditions and depending upon the need.

34 Immediate actionis being taken upon receipt of any complaint regarding illegal bore
wells in coordination with concerned departments.

38 The issue w.r.t GPS fitted tanker pertains to DJB.

40 The issue of seizure of illegal water tankers without GPS pertains to Delhi Police and
DIB. Further, immediate action against such illegal tanker's is taken on receipt of
information in coordination with Delhi Police & DJB. ‘

41 The above points, along with the enclosed annexure

Scanned with CamScanner
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OFFICE OF THE DISTRICT MAGISTRATE, DISTRICT: SHAHDARA

ey momfirerd) wr wratem, Fe: ;m‘m el 0 |
- e i, .
D NAGR!, DELLI1-93 A Dated:-04.09.2025

No F.No.DM (Shah)/Misc./2025/ ay o 22—

To,
The SDM-1 (1Q)
Revenue Department, GNCTD

5» Sham Nath Marg.
Civil Lines, Delhi-1100054

sub: Compliance of lon'ble NGT Order dated 28.05.2025 In OA no 639/2022 titled

Pritpal Sharma Vs GNCTD & Ors.

Sir,
With reference to your office letter no.F.No.?}G(Bl)/NGT/DIv.Comm/202‘2/PF-
Please find enclosed herewith-

11/527 dated 12.08.2025 on the subject cited above.
requisite information and ATR with compliance to the direction 30, 31, 32, 34, 40 and

41 of the NGT order dated 28.05.2025.

This ssues with the prior approval of competent authority

Yours Faithfully,

Encl.As above.

Section Offiger (CTB/Admn.)
istrict Shahdara

No F.No.DM (Shah)/Misc./2025/ Dated:-04.09.2025

Copy to:-
1. Director (Env.), Department of Environment, GNCTD, Level-6, Wing-C, Delhi

Secretariat, I.P. Estate, Delhi -110002. ) ]
2. PSto Secretary (Revenue)-mm-Qiﬁsional Commissioner (Revenue), GNCTD.

' Section Officgr (CTB/Admn.)
. =" District Shahdara

o
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Point wise reply In the matter titled: Pritpal Sharma Vs GNCTD of Delhi and NGT.

Order in respect of the order dated 20,05,2026

Paint No. | Reply/Status
30 The matter pertains to Delhl Jal Board (D]B)
31 Same as above. The matter is belng taken-up In coordination with DJB
e TForuntraceable bore well:- The maltter pertain to DJB.
e _Fortraceable bore well:- the borewell are sealed /closed (Annexure-1)
32 Permissions for new bore wells or extraction of groundwater are Issucd by
the District Level Advisory Committee which Includes representatives from
the CGWA, DJB and NGOs which subject to varfous conditions and
depending upon the need. (Annexure-2)
34 Immediate action is being taken upon recelpt of any complaint regarding
illegal bore wells in coordination with the concerned departments.
38 The issue w.r.t. GPS fitted tanker pertains to DJB,
40 The issue of seizure of illegal water tankers without GPS pertains to Delhi

Police and Delhi Jal Board. Further, immediate action against such Nlegal
tankers is taken on receipt of information in coordination with Delhi Police.

41

The above points, along with the enclosed annexure.
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Annexure-1
REPORT ON WATER MANAGEMENT
lllegal borewells in Pritpal Sharma Vs GNCTD & Ors:-
Sub-Divislon | Total Total Total Tatal Remarks
Borewells Borewells Borewells Pending
scaled (Annx. | non traccable | Borewells
1.1) {Annexure to be
1.2 sealed '
Vivek Vihar 178 117 0 NIl sealed 117
Identified by [Blank 2
Delhl Jal Water Tank 3
Board Supply
Permission on l 5 \
CCWA
Non Visited 1\
Nonoperational |1 |
Mot Borewells 29 |
Locked 4 |
Already cut off 16
Total | 178
Seemapuri 374 241 20 Nil Total Borewell-374
Borewell sealed-241
Duplicate Entries-22
Incomplete Address/Non-
Traceable-20
D]B connection found [n
placed of borewell-61
Borewell not found-30
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Annerare<Z

The propos :
ﬂl}nl'?:nlnn:::;;lnﬁ f’.m.:w,v;",“ b approve wilh tho following m;m;g;«,ng;.. .
othors eeolved (rom Goverment agenles apgroenl 15 for 03 year and (o6

Ll appraval ity far 00, l]l‘lil”!"s lur'lir.ir’, ,’;fl’ﬁf ”ijﬂ, “\n,.r””i ]iﬂi[#i&}l’ DR 17 j,f-
‘l'_mnlclvml by DAC post graind water lovel atialyste,

h) The hoyre wells must be constentodd wiithin the Q[JI‘IJ”I;;f ﬁ!l','l/’:"f_* as et
i the tequest lete,

¢) :_l'lw bore well shall be used anly for the purpose it lias boen approved,

d) The detalled apegification on dettling of tube well such as depth, pipe details 7
tuhe wolls ylold, ete, must be matintalned by DY for record,

e} The applicant must Insiall Plegometer at [t awn cost (water el rricnitaring,
well) fitted with smtomatle water level recorder 1o measure dravin of pround
watsr from the hote wolls and monthily repart of the same wAll be tristnitained for

scrutiny,
) The appleant shall nform the area Sub-Divisional Magistrate abiout the date, time
and name of debling aprency Involyed befors the start of canstruction of bore well.
R) This office may tnapect the hore vell and ein wiater-harvesting system to analfze

their proper use,
h) The applicant should uze re-cycled waste vater for the purpose other L

i

drinking.
1) Necessary recommendation fram the
per requirement of formalities may

authorly, |
j) Proponents may abstract KLD of ground water through proposed tube wells only

and no additional ground water abstraction structures shall be canstructed for

Jand owning aygency & other clearance a5
be obtained from concerned cornpetent

the purpose without prior approval of the advizory committee,

k) DPCCalso recommended subject to Installation of meter to totallzed and check on
yearly basls by Govt. agency and on half yearly basls by Private Agency.

1) The latitude and longitude of the tube wells to be given after construction of the

tithe well.
m) All the tube wells to be fitted with dightal water meter recorder by the proponent

at Its own cost and monltoring of ground water abstraction to be undertaken

accordingly on regular basis, Le. dally/monthly. The proponent will malntain a
record of sald monltoring for Inspection. The ground water quality to be

monftared twice In a year during pre-monsoon and post rnonsoon-periods.

n) The tube wells will be operated by DJB/applicant and will not be cutsourced.

o) In case of avallabllity of the regular drinking water supply In the area, the bore
well permission will stand terminated automatically.

i

l
=
|
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— 75
\ T (\N\—\ \\\?\’% /-l)cllli Jal Board: Govt, of NCT of Delhi 5
/ . \\0.6? \Q) Office of Chief Engincer (Ground Water)
() o' 5 X’p\%nrnnumyn Phase-11, Delhi Jal Board Headquarters
QA Karol Bagh, New Delhi-110005
“IGT Branch (HQ)
DIB/CE (GW)/2025/ 2. uy, Dissi g YOGt [ . Date: 7 /09/2025

s
COMMiBsinm .,

To. pate. || 09| 2025  ZEERg,
Office of the Divisional Commissioner (Revenue) [(3 UE? do 4 g |

(Environment Branch) ? SEP 2025 f: )
Government of NCT of Delhi B s
5 Sham Nath Marg, Delhi-110054 e .

Subject: Reply to communication dated 21.08.2025 regarding clarification on

status of illegal borewells in compliance of Hon’ble NGT order dated

o~

28.05.2025 in O.A. No. 639/2022. P A A 7,
, fr/’ :“, e N9 RELE | N
. : | A < )
Respected Sir, W2 N Dete o9- Al >

g & By

With reference to your above-mentioned letter and in compliance of the-directions
issued by the Hon'ble National Green Tribunal vide order dated 28.05.2025 in O.A.

No. 639/2022, the following reply is submitted for your kind consideration:

A. Para 30 — Clarification regarding 4,033 borewells reported as
untraceable/closed:-That out of 4,033 borewells reported, 3,875 borewells
were found to have been closed by the residents themselves and do not exist at
site. 153 borewells were found untraceable due to incorrect/incomplete details

\L) such as wrong addresses, names or mobile numbers of occupants. A compiled
’

[~ . - - -
y&@ % ‘' abstract of untraceable/closed borewells received from various field units

% (Revenue District Wise) is annexed as Annexure A.

\

(¥ ]

rp\('
D B. Para 31 — Verified action taken reports:-That the verified lists comprising

district-wise details of untraceable/closed borewells along with the manner in
which they were found untraceable/closed, as received from DIB field units are
compiled (Revenue District Wise) as per Annexure-A mentioned in Point A
above,

C. Para 32 — Groundwater recharge and counservation:-That DIB  tully

acknowledges  the  paramount  importance ol groundwater recharge and

o PO
%ﬁ\\”m @%\e/ﬁ\\?/{



conscrvation. Permissions for installation/operation of borewells ‘are granted

only by the District Level Advisory Commitice (DLAC) strictly on mérits. *

Preference is given to safc and semi-critical asscssment units, w&e) i :
applications in critical/over-exploited units are considered only on merits as per
CGWB :15565@61011(. Further, g,rzinl of permission/NOC is mandatorily subject
to installation  of l'u'ﬁ‘élional. Rainwater  Harvesting  Systems. The
Advisnry/G;:'m':fZl‘I‘ dﬁiﬁ)liili{ééf_aéf;)%dilions issued by DJB in this regard arc in
the.public domain (Annexure B).

D. Para 33 — Implementation of Notification and SOP:-That notification no.
F8(348)EA/Env/09/1041-1061 dated 18.05.2010, and the SOP titled
“Regulation of extraction of ground water, closure, prohibition of illegal
activities relating to use of borewells/tubewells” issued in O.A. No. 685/2019
(Rakesh Kumar v. GNCTD & Ors.), have been duly circulated and enforced.
All concerned officers and agencies have been instructed to take prompt action
without delay to ensure compliance.

E. Para 34 — Time-bound action on illegal borewells:-That necessary directions
have been issued to éII field and district officers to ensure that any complaint
regarding illegal . boreweils" is acted upon immediately and action for
identification/sealing is completed within one month of receipt of complaint.
Officers have also been cautioned that any undue delay/inaction will attract
personal liability in_terms of the Hon’ble Tribunal’s order.

F. Para 38 — Use of GPS fitted tankers:-That DJB has engaged only GPS fitted
water tankers for supply of water in the NCT of Delhi.

G. Para 40 — Seizure of tankers not fitted with GPS:-That compliance of this
direction rests with the Commissioner of Police, GNCTD, who is responsible

for seizure and registration of criminal cases against violators using
unauthorized tankers.

H. Para 41 — Filing of action taken report:-That DJB remains committed to
providing timely reports and shall continue to coordinate with the officers duly
authorized by the Chief Secretary, GNCTD and the Commissioner of Police tor

filing of consolidated action taken reports before the Hon'ble Tribunal.

_.a



3027

In view of the above, the above reply along with the annexures is submitted for

your kind perusal and record.

Encl.: As Above

Yours faithfully,

(IS

(R.K. Lakhera)
Chief Engineer (Ground Water)

Delhi Jal Board

ar
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Annexure A

Abstract of Untraceable/closed Illegal Borewells in OA No. 639/2022 in the matter of Pritpal Sharma Vs Department of

Enviroment & OrsRevenue District Wise*

Not traceable/closed
. s illegal borewellsas Not traceable Closed Illesal | Borewells approved
3. No. Revenue District 18 5

| ek T submitted ealier in Illegal Borewells Borewells by DLAC
L Hon'ble NGT ‘
| Col. A Col. B Col. C Col. D Col. E Col. F
§ 1 Central 177 0 177
| 2 East 17 16 1

3 New Delhi 0 0 0

4 North 395 0 395

=) Worth East 35 23 10

6 Norih West 2290 1 2289
|~ 7 Shahdara 0 0 0
§ 8 South 58 3 55
Ik 9 South East 83 0 78 s
% 10 South West 514 110 404
! [ u West 166 0 466
g | TOTAL 4033 153 3875 5
:‘ «Compiled as per data updated by the SEs(Circle)
iz,
! \ ':-‘1 3035

N (o Te (R
A e

o
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- KAROL BAGH, NEW DELIT-110005
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FNNC—IKUR_{-B

CIRCULAR

Subject: Advisory / General complinnee conditions for seeking No Objection

Certificate (NOC) for ground water extraction in Delhi.

v " . » i 5 qler g b !
To have uniformity in regulation of ground water development and

management by all departments in Delhi for secking No Objection Certificute
(NOC) for ground water extraction. the [ollowing is the Advisory:

Il

111.

V.

VI

VII.

Installation of digital water flow meter (conforming to BIS/ IS standards)
having telemetry system in the abstraction structure(s) shall be mandatory tor
all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the DIB within 30 days of grant of’ No
Objection Certificate. :

Proponents shall mandatorily get the water flow meter calibrated on from an
authorized agency once in a year, '

Proponents shall install roof top rainwater harvesting & recharge systems m
the project area. Photograph along with exact coordinatés of the same shall
be submitted to DIB.

" Proponents shall pay Ground Water Abslmctlon/ Restoration Charges based

on quantum of ground water extraction as applicable.

Construction of purpose-built observation wells (piezometers) for ground
water level monitoring shall be mandatory. Water level data shall be m
available to DJB.

Proponents shall monitor the quality of ground water from the abstraction
structure(s) once a year. Water samples from bore wells/ wbe wells - dug
wells shall be collected during April/May every year and analyzed in NABI
accredited laboratories for basic parameters (cations andg anions), heavy

metals, pcst:cndcs/orgamc CCIITIpOllI]dS etc. Water qUE\I a
ity d x
avallshlo i Y ta shall be made

Wherever feamble, the requirement of wat
be met from recycled/ treated waste water,

ade

er for greenbelt (horticulture) sha":

s
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I

"
new  owner will have (o apply s Y
Mo Objection Certificate wth u.”}ﬁA
Lession of the premie .
he j!npn'.u(] 1ot

VL In ense of change of owncship,
incarporation ol NeCessary changes in the

ihan 60 days of taking over pos:

w conditions that may

CGWAL Advisory Compmttes

at any time in the sent g

documentary proot w
IX.  The applicant shall alse fullow any ne
future by the DI Fnvironmen Departnent/
y witledraw permission
[ permission.

N. o The Authority has the right t
wells nstalled at -

violation of amy of the conditon. fur grant o
¢ wells/ tube

Photograph along with ceo-tagping of bor

\L
hall be submited o the DB within 30 days of grant of No Opjecti:
Certiticate,
‘This issue with the approval of the Competent Authority.
m//
(H.K. Chuw L)
SE(C)-8
All CEs (Maintenance)/CE (Proj.)-¥-I
CE (WW)-I & TI/CE(SDW)
Copy to:
[. PSto CEO : fur kind information, please
2. CE N(W) : -do-
3. CE (GW) : -do-
4. DD{PR) : -do-
5. EE(RWH)-1 —~
6. Ofc A
[ zepero™t

(H.K. Chawla)
SE(C)-8

60



3031 ANNExXURE- D61

Government of National Capital Territory of Delhi
Revenue Department: (NG'T Branch)
5 Sham Nath Marg, Delhi- 110054,

F.No.36(81) /NG1/Div. COMM/2022/PE-IV S 59 - 5671 Dated:12/09/2025
ORDER

Sub: Compliance with the order of Hon’ble NGT dated 28.05.2025 in the OA No. 639/2022 titled
Pritipal Sharma Vs, GNCTD & Ors

A notification dated 12.7.2010 was issucd by the Department of Environment, GNCT of Delhi
annexing the order dated 18.5.2010 vide which dircctions were issucd under Scction 5 of the Environment
(Protection) Act, 1986, for proundwater regulation and management in Delhi, with the approval of Hon’ble
Lt. Governor, Delhi (Copy enclosed) which provides inter-alia as follows:

1) The issuc of grant of permission for borewell/tubewell shall be dealt by Competent Authority that is to
say, the Delhi Jal Board or the New Delhi Municipal Council as the case may be, through the Deputy
Commissioncr (Revenue) of cach revenue arca, GNCTD, who is hereby appointed as "Authorized
Officer" for the purpose of regulation of ground water development and management in the respective
revenue areas under the jurisdiction.

2) The Deputy Commissioner (Revenue) of each revenue area, GNCTD, who is the Authorized Officer, are
further delegated with the power of dealing with other issues such as checking violation and sealing
illegal wells, launching of prosccution against offenders ete. including grievance redressal related to
ground water, based on the recommendations of the Advisory Committee.

3) An Advisory Committee in each revenuc areas of the National Capital Territory of Delhi is hereby
constituted under the Chairmanship of the Deputy Commissioner of each revenue area comprising of the
following members:

1. Deputy Commissioner (Revenue), of concerned revenue area - Chairman
2.  Director (Panchayat) :
3.  Chief Engineer nominated by Delhi Jal Board : Member
4.  Representative of Central Ground Water Board, New Delhi : Member
5.  Representatives of local bodies having jurisdiction over the arca : Member
6. Representative of Department of Environment, GNCTD/DPCC Member
7.  Representative of reputed NGO in the field of Groundwatcr Managemcnt

nominated by the Deputy Commissioncr concerned : Member

Further a Standard Operating Procedure for rcgulation of extraction of ground water, closure,
prohibition of illegal activitics relating to usc of borewells/tubewells in NCT of Delhi was also issued by the
Department of Environment, GNCTD (copy enclosed) which interalia provides for:

1) For the purpose of closurc ol illegal borewells/tubewells, joint action teams under the supervision of the
concerned SDM will be formed for ensuring effective coordination. The Joint team will comprise ficld
functionarics from DJB, DISCOMs and Local Police.

Furthermore, vide order dated 28.05.2025 in the matter of OA No. 639/2022 titled Pritipal Sharma Vs.
GNCTD & Ors, The Hon’ble National Green Tribunal has observed and directed that:

6

e
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Para 34 No doubt in the above said notification and SOP no time limits for taking of remedial action }

b-eefr gtve;.: but the concerned administrative officers cannot be allowed to take any advantage of no such :::@
hmr_ts having being given in the same and avoid taking of remedial action of sealing illegal borewells Jor !one
Jaf;nzj"ma's of time which facilitates only the violators and does not serve the cause of protection anf]
improvement of environment as irreversible damage is caused to environment by inaction or undue and
unreasonable delay in taking of appropriate remedial action in respect of illegal borewells. We are of the
considered view that not giving of any time limits in the above said notification and SOP is due to the reason
that above said notification and SOP contemplate taking of appropriate remedial action and sealing of the
illegal borewell immediately on receipt of the complaint and do not provide any leeway for inaction or uncue
and unreasonable delay in taking of appropriate remedial action by the concerned officers. Since such
inaction or undue or unreasonable delay in taking of appropriate remedial action causes irreversible damage
to environment, we are constrained to direct, in exercise of the powers conferred by Sections 14 and 15 of
National Green Tribunal Act, 2010 and for profection and improvement of environment, that on receipt of
complaint regarding illegal borewell, action for identification and sealing of the illegal borewell shall be
taken expeditiously as soon as possible but not later than one month from receipt of complaint and in case
of inaction/delay in identification and scaling of illegal borewells within a one month, the defaulting
officer or officers as the case shall be personally liable to pay environmental compensation of Rs. 10,000/
per month to be deposited with the DPCC which amount shall be utilized by DPCC for remediation of

damage to environmenf caused.

Accordingly, all concerned officers are requested to strictly comply with the directions of the Hon’ble
National Green Tribunal vide order dated 28.5.2025 and in case of failure to comply with the same, concerned
officers will be personally liable to pay environment compensation as per the aforementioned directions.

This issues with the approval of the Chief Secretary, Delhi.

Deputy Commissioner-VI (HQ)

The Commissioner of Police, Delhi Police, Jai Singh Road, New Delhi.

2. The Secretary, Power Department, Govt. of NCT of Delhi, Delhi Secretariat to direct the
DISCOMs namely BSES, BYPL, TPDDL for strict compliance.

3. The Chief Executive Officer, Delhi Jal Board, Jhandewalan, Karol Bagh, New Delhi-
110005. .

4. All DMs, Revenue Department, Govt. of NCT of Delhi, to direct all concerned SDMs/

Tehsildars for strict compliance.
5. Dircctor (Panchayat), Govt of NCT of Delhi, 5 Sham Nath Marg, Delhi-110054

6. The Member Secy. DPCC, 6" floor, B wing, Delhi Sccretariat, I P Estate, Delhi-110002.

—

Copy to.
1. PA to The Divisional Commissioner, Revenue Department, Govt. of NCT of Delhi, 5

Sham Nath Marg, GNCTD, Delhi-110054.
2. DC (HQ), Revenue Department, Govt. of NCT of Delhi, 5 Sham Nath Marg, GNCTD,

Delhi-110054.
3. Special Secretary (Environment), Department of Environment. GNCTD, Level-6, Wing-

C, Delhi Secretariat, IP State New Delhi-02.

Deputy Commissioner-VI (HQ)
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Government of Nationnl Capital Territory of Delhi
Revenue Department: (NGT Branch)
S Sham Nath Marp, Delhi- 110054,

F.No.36(81) /NGT/Div. COMM/2022/PE-11I/ 6 8 -5 69 Dated:12.9.2025
ORDER

Sub: Dircetion to comply the order of Hon’ble NGT dated 28.05.2025.

A notification dated 10.01.2014 (copy encloscd) was issucd by the Department of Environmcm,
GNCT of Delhi annexing the order dated 18.05.2010 vide which dircctions were issued under Section 5 of the
Environment (Protection) Act, 1986, for mandatory installation of GPS in all water tankers enabling
monitoring their movement in Delhi, with the approval of Hon’ble Lt. Governor, Delhj (Copy enclosed)

which provides inter-alia as follows:

“(13). All water supply tankers supplying water in Delhi to have mandalory registration with the Competent
Authority i.e. Delhi Jal Board/ New Delhi Mumicipal Council, as the case may be. The Competent Authority
shall also ensure mandatory installation of GPS in all tankers enabling monitoring their movement in Delhi,
Further, the Competent Authority shall regularly monitor quality of water supplied through tankers, as per
drinking water standards 1S: 10500:201 2. The Competent A uthority shall also specify water supply charges
Jor sale of water by the tanker owners.

(14) All the drilling machines/rigs utilized for boring purposes in Delhi shall have mandatory registration
with the Office of Divisional Commissioner/Deputy Commissioner (Revenue). The movement of drilling
machines/rigs shall be allowed for specified purposes/place(s) and duration by the concerned Deputy
Commissioner (Revenue).

(15) Deputy Commissioner (Revenue), Delhi Police and T, ransport Department, GNCT to ensure strict
compliance and initiate action against the violators not having mandatory registration of water supply
tankers and drilling machines/rigs and their unauthorized movement in Delhi, "

Furthermore, vide order dated 28.05.2025 in the matter of OA No, 639/2022 titled Pritipal Sharma Vs.
GNCTD & Ors, The Hon’ble National Green Tribunal has observed and directed that:

Accordingly, all concerned officers are requested to strictly comply with the directions of the Hor’ble
National Green Tribunal vide order dated 28.5.2025,

This issues with the approval of the Chief Secretary, Delhi.
e

B i—
Deputy Commissioner-VI(HQ)

Copy to: -
1. Chairman, New Delhj Municipal Council.

2. The Chief Exccutive Officer, Delhi Jal Board, Jhandewala, Karol Bagh, New Delhi



